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Act of 1971 and ag a result amend-
ments zre also considered necessary
10 some sections which are not cover-
ed by the Bill. With a view to
avoig piecemeal legislation, Govern-
ment have decided to withdraw the
Bill thereafter. We will come forward
‘with g comprehensive amending Bill.

MR. CHAIRMAN: The question is:

“That leave be granted to with-
draw the Public
tion of Unauthorised Occupanis)
Amendment Bill, 1976.”

The motion was adopted.

SHRI SIKANDAR BAKHT:
withdraw the BIll

SHRI U. K. LAKSHMANA GOWDA
(Karnataka): Sir, I had requested
for time for a special mention.

MR. CHAIRMAN: That will be
taken up tomorrow.

Sir, I

“THE FINANCE (No. 2) BILL, 1977—
contd.

SHRI KALYAN ROY (West Ben.
gal): Sir, while it is true that in
Part B of the Budget the Govern-
ment have spared the kind of copen
pandering to the rich which had
marked the previous Budget for
1975-76 with cuts in income {ax,
wealth tax and excise duties-cn a
large number of luxury articles, in
all other ways, Shri Patel will agree
with me, this year’s budget is cast in
the same mould and has distributed
largesse to the rich and the corpo-
rate sector whose tfotal effect, in the
long Tun in our opinion, will be dis-
astrous.

[Mr, Deputy Chairman in the Chairl,

What did Mr, Pate] say when he
introduced the Budget? What were
his objectives? I do not know whe-
ther it was to get a vote against
authoritarianism only. But he said
that it was reorientation and reshap-
ing of the economic policies. He said
-that the objectives were elimtnation
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of poverty and destitution, and ac-
celeration of economic progress and
the distribution of its fruits cquitab-
ly. He also stated that a large part
of the increase in consumption arose
from the demonstration effect of the
high standard of living of some people
and so he wanted to reorientate the
policies so as to discourage ostento-
tious living and promote the habit of
saving. He also mentioned the rise in
the number of the unemployed and
he also mentioned the problems of
unemployment and underemployment
in the rural and other sectors {o
whose elimination he said he was
committed. He also mentioned the
rise in prices and, in the end, Sir, he
said that the task aheag was to devise
an effective strategy for dealing wiih
the problems of inadeguate growth,
of the crushing poverty and unem-
ployment, of growing regional imba-
lances and of the rising prices. For
tackling these problems, he said, he
had brought forward this Budget and
this Finance Bill. But, Sir, unfor-
tunately, in our opinion, the result is
going to be just the opposite, because
his proposals, if they are -carried
through-—they will be carried through
and implemented—will only intensify
poverty, unemployment and dis-
parities, These proposals will take
us in the opposite direction. Sir, he
aims to build a nice house. But, ul-
timately, the tools he has used and
the means he uses will lead to the
manufacture of a crude coffin for the
poor people? So, his entire policy,
his targets and his means are conira-
dictory to each other,

Sir, I will come to these problems
one by one. There is massive un-
employment. Is he not waware that
Mr. Raghunatha Reddy stated here
last year that during the emergency,
within six months, half a million
people were laid off and retrenched
and were thrown out of their jobs? Is
he not aware that lay-off, retrench-
ment and closure still continue in the
country unrestricted, unhampered
and undisturbed? Never before have
So many people lost their jobs because

e
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of closure and retrenchment ang lay-
off. These people flout all the laws
and they flout the rule of taking the
prior permission before closing ibe
factory. Even according to the Chief
Minister of West Bengal, last year a
few thousands were thrown out of
their jobs in the months of May,
June and July. Sir, the tota] strength
of the working force has come down
to two hundred thousand people. In
the case of the textile mills, 32 mulls
have been closed down and fifty
thousand people are unemployed. In
the mica industry again, fifty thousand
people are unemployed and in tbe
iron ore industry, Sir, thousands of
workers are unemployed. These
people have added to the existing
number of the wunemployed people.
What is he going to do? He said that
elimination of unemployment was one
of his objectives. He also said that
unemployment and underemployment
are faced by a large number of land-
less workers and small anq marginal
farmers. Is he not aware that these
‘workers in the jute industry, in the
textile industry, in the iron ore indus-
try, the landless people, if all these
people are once thrown out of their
jobs, they will go back to their villages
and this will intensify the problem
which is already there in the rurel
areas? Unless he takes a definite
step to prevent this mass-scale un-
employment which is heing del-
berately created in the private sec-
tor, how would he stop this under-
employment and this unemployment
in the rural areas? These people
cannot stay in the towns ang once
they are out of their jobs, they will
have to go to their villages and they
‘will still add to the problem of the
landless labourers who are already
there. Therefore, between what he
says and what he does there is a big
shadow and thare is a big gap. This
particular attack on the working
class, these lay-offs, this unemploy-
ment, this retrenchment, etc, Mr.
Patel will agree with me, are hap-
pening in the private sector only and

they are not happening in the public
sector. Can he show me one single
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case in the public sector in the coal
mines, in the steel industry, in cop-
per, etc.? No. It is happening only
in the private sector. These people
in the private sector are not recruit-
ing more people and the vacancies
are not being filled up and more and
more people are joining the large
unemployed masses. These are the
two pictures: One Sir, is that the
public sector ig absorbing more people
and the other is that the private sec-
tor is throwing out people, Where i3
the fisca] policy towards this? Has
he indicated any step in the Budget?
What gbout the non-utilisation of the
installed capacity in the private gec-
tor? Sir, I remember having asked
Mr. Paj who is now in the Lok Sabha:
“Are you prepared to take some steps
against these private sector owners
who are not utilising their installed
capacity?” He said he was consider-
ing it. And he saigd that he would
indicate it. But Mr. Patel is totally
silent. I think you will agree with
me that never before the installed
capacity wag go much under-utilised
in the private sector, whether in
Durgapur or IISCO or anywhere else.
In the public sector the installed capa-
city utilisation was 91 per cent; in
some cases it wag over 100 per cent.
The private sector just did the oppo-
site. Angd what he does, I will come
to that jater. - .

The alternative is to take eover the
big monopoly houses, large houses
which are responsible for the present
misery, poverty, disparity, etc, in our
country. I am only quoting, Sir,—it
is not my speech, it iz not our idea—
what hag been stated on the 18th
March 1975 by the President of the
Janata Party, Mr. Chandra Shekhar.

“For the past four or five days
we have been thinking of nationa-
lising the sugar industry. I plead
with my friends : Do not go on pro-
fessing; if you want to nationalise
it, do it today . . .".

Thig is what Mr, Chandra Shekhar
spoke on the Budget in this House on .
the 19th March, 1975, And what did
Mr. Tata say? He said—I quote:
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“The Government must give up this
nationalisation”. This be said in a
booklet calleq ‘What A Mixed Eco-
nomy’, publisheq in New Delhi on
April 4 1975, jssued by the Tata Press.

Ang whom jis Mr. Patel following?
Is he following the President of the
Janata Party what he wanted? Or is
he following the direction of Mr. J. R.
D. Tata, who gaid that the ills arise
out of nationalisation? So, Sir, my
submission to Mr. Pate] is : Forget the
idea of giving jobs tg unemployed
people. I am remained of a cartoon
last month. When an unemployed
youth approached the manager of a
factory for job, he said: Please come
after 10 years. Now, in ten years, the
number of ten million people whose
names are registered with the Employ-
ment Exchanges would perhaps be-
come 100 millions, -

Sir, they have foundg a way out, that
is, amalgamation. We have heard of
jt. But this amalgamation will really
be taken advantage of by certain
unscrupuloug people. Sir, it has been
stated by a leading economist, and I
am quoting:

“There are unscrupulous groups
which will try {o.take advantage of
whatever gaps they discover in the
lawg of amalgamation and in the
administration. In a gystem where
losseg are purchased with g view to
avoiding legitimate tax burdens, the
danger of abuse may be quite seri-
ous.” s ‘- 1
‘Not only that. In an article in the

Timeg of India dated 7th September,

1976, it wag described that sickness
_which leads to closures ig not because
-the workers go on gstrike, it is not
because of certain other (ifficulties,
. but because of deliberate looting of
the concerng by the management, in-

efficient management, by misappro-
* priation and by total negligence to
“ modernise them, And you are hand-
- ing them over to those people Wwho
. cannot manage their own factories,

their own concerns, and make them
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sick. It js the same business. The
result, Mr. Deputy Chairman, you can
understand. This is about ynemploy-
ment and takeover,

Now comeg the thirg point about re-
moving disparity, He talks about
ostentatioug living. Again, I will have
to fall on a speech of Mr. Chandra
Shekhar, the hon, President of Janata,
who stated in hig budget speech on
19th March:

“Mr, Subramaniam should muster
courage and take hard decisions. I
shall not go out of bounds, but will
he take into consideration the sug-
gestions made in the Economic
Pane] Report in 1969 produceg under
hig guidance and help? He was gne
of the co-authors of the report. Is
it possible to tax ostentatious living?
I have no time. I will give gnly
cne example about the question of
building five-star hotels for some
big monopolies anq others.”

So, Sir, there ig ng practical approach.
No attempt has been made to remove
disparity. It came in the other House
yesterday and we know that in con-
cerns belonging to big monopoly
houses and in concerns b¥longing to
the private sector, the top executives
today are getting fantastic salaries
and perquisites. You will be surpris-
ed to know that 18 top executives of
Indian Explosives are getting nearly
Rs. 20,000 per month each. Rs, 7,000
as galary plus perquisites. Same is
the position in Union Carbide, Impe-
rial Chemical Industries, Indian To-
bacco Company, Duncan Brothers and
other companies belonging to the
Birlas, Jaing ang Mafatlals. The
rough calculation, T am told, is that
around 2000 to 3000 top executives of
Indig today get nearly 10 crores of
rupees per year, Ten crores of rupees
Per vear for 2000 to 3000 officers in
the country! Where is the attempt to
curb ostentatioug living, may I ask
Mr. Patel? Mr. Patel may tell me I
have increaseq wealth tax g little, I
have increased corporate tax a bit. I
can only quote from the Economic and
Political magazine, It stateg that these
wil] absolutely offset, both in principle
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ang in fact the Finance Minister’s
decision to liberalige the tax treatment
on unearned 1ncome m the form of
capita] gains: - -

i T :-,”".'.J i
AV SR -

“These concessiong amount to pre-
_ ferential treatment of unearned in-
come as compared to earned income
and add up to exactly the opposite
of the ‘redistributive role’ which
the finance minister sayg he wants
taxation to play.”
It will intensify disparity, I am told.
It wil] intenszify poverty. Not only
that, a question was asked the day be-

_fore yesterday and Mr. Pate] ig aware
“—of it, about these big Directorg taking

. tor. It says:

huge loans from the various compani-
es. I will give a few jnstances. The
rquestion was answered by Mr, Shanti
Bhushan on the 25th of July, 1977. 1t
was about the applicationg for loans
from the Directors of the private sec-
Grant of loan to a Dir.

. ector for house building—Rs. 100,000

approved; Tata Chemicals—Grants of
loan to a Deputy Managing Director
for the medical treatment of his son
.abroad—Rs, 50,000; Tata Exports—
Grant of loan to a Director for house
building—Rs, 100,000 approved. So, I

~can give any number of instances bhe-

longing to big business who are gett-

" ing loans from their companieg at 5

_ostentatious

per cent interest. The company is
taking loan from the nationalised sec-
torg at 18 per cent interest. Compani-
es are losing. Workers are denied
bonus. Workerg are not being paid
wages. Provident Fund is being mis-
appropriated. Factories are being
shut down and Mr. Pate] is sanction-
ing loang to build houses, to buy apart-
ments, refrigerators and cars ang to
send sons to foreign countries for
treatment, Is it the way to curb
living? These are all
facts. There is not a single Director
of a big businesg Who has not taken
loan for the last five years for buying

~ apartments or giving loans to relativ-

es who have interests in other con-
cerns, Have you taken any stepg to
curb this tendency? Not at all.
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Now, coming to the question of
prices, Sir, enough is enough. The
lesg wWe said the better it is, Sir, what
is the position today? Sir, a Reserve
Bank Study of the finances of 385
large public limited companies for
1975-76 found that, “out of the total
expenditure, the cost on account of
labour increased by one percentage
point in 1975-76 to 14.4 per cent from
13.4 per cent in 1974-75. The salaries,
wages and bonug cost as percentage of
the total expenditure declined from
13.6 per cent in 1974-75 to 132 per
cent in 1975-76." '

‘

Similarly, Sir, the ‘Economic Times’
carried out 5 survey on the rapid
growth of 20 large business houses.
There it ig stated and I quote :

“There was a faster growth in the
manufacturing costg at 23.5 per cent
than in galaries and wages—19.7 per
cent—during the three-year period.
Az percentage of the total value of
production, the share of salaries and
wages declineq from 14.4 per cent
in 1972-73 to 13.7 per cent in 1975-
76'”

Well, Sir, Mr. Patel was not the Fin-
ance Minister gt that time. I know
it. But, Sir, he said in his Budget
Speech that he is going to distribute
hig fruits equitably. He hag to recast
and reshape the economic policies.
Should this not be hig first target? Sir,
the priceg are increasing; the salary
share and the wage share iz already
decreasing. Everything ig decreasing
except the prices. About the bonus,
Sir, even the minimum has not been
paid. The productivity has increased.
On the other hand, Sir, it ijg shameful
to see how the bonus shareg are issu-
ed, Whatever restrictions were there
on the bonus shares have been totally
abolishd. Sir, I will give you just a
few facts. I am not going into the
details. Sir, in reply to a question,
the Minister stated that in 1974-75,
172 companies issueq bonug shares
amounting to Rs. 77.48 crores, and in
1975-76 178 companieg issue@ bonus
Sir, let Mr. Patel lend his
cars. Sir, T am posing this question:
Let the other Parhament be over, You
see, Sir, how attentive he is, Mr, Ram-
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kripal Singh, please. We have stopp-
ed the debate, How attentive he is
because he touches him and talks?
.Sir, he wag a Director of at least 30
multi-nationa] companies which issu-
ed bonug ghares. I say on the floor
of this House that you were g Direc-
tor of 30 companies which issued
bonus shares. I am sorry, Sir, the
figure is 40 and not 30. Now, Sir,
I repeat for the benefif of Mr. Patel.
In 1974-75, 172 companies issued bonus
shares amounting to Rs. 77.46 crores,
In 1975-76 it went up to 178 and the
tota] quantum of bonus shares
amounted to Rs. 75.17 crores. Tak-
ing as a whole, it came to Rs. 152.63
crores, In 1977, till today, according
to a reply given to my question on
'26th July, 208 companies have already
issued bonus zhares.

The ‘Statesmen’ wrote on the 16th
July, 1977, about the increase in
money supply and I quote:

“The increase in total approvals

-in 197¢ wag mainly accounted for

. by the large bonug issues (Rs. 122,62

crores as against Rs. 78 crores in
1975).”

“Sir, at 1east, Rs. 600 crores worth of
bonus shares have been issued in the
last three vears. Al] restrictiong have
been withdrawn 6n the period within
which a company can issue bonus
shares. Previously, they were not al-
lowed to issue more than two bonus
shares in 42 months. There were
guidelines. All guidelines have been
relaxed. I have written sevral letters
-to the Minister saying that he ghould
consider taxing the issue of bonus
shares., No reply, silence. Issuing of
bonug shareg is adding to the money
supply. Instead of curbing it, they
have taken away the bonus of the
workers. Is it not a shameless sur-
render? 1 ggree that this was gtart-
ed by Mr. Subramaniam. I am not
going to atfack Mr. Patel on that ac-
count. I am not going to attack him
because this was done by Mr. Sub-
ramaniarn and Mr. Pranab Mukherjee,
in spite of our protests, I ask him
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that he should, at least be honest to
himself. If he did not want to attack
the rich section, Why did he profess
these arms, curbs on ostentatioug liv-
ing, reduction in ynemployment and
increase in the purchasing power of
the commop man. I think his aims
are false or his means are false,
Whichever it is, I would ask him now?
Sir, I was stating that these bonus
shares have been issued in order to
boost up the big business in the pri-
vate gector.

Sir, I would draw the attention of
the Minister to another point. The
Janata Governmeny is saying that it is
faithfully following the aims ang ideas
of the President of the Janata Party,
Mr. Chandra Shekhar. He stated: —_

“Nothing is possible unless and
until disparities are removeq and
unless and until concentration of
econornic power is curbed.”

This is what he stated while partici-
pating in the General Discussion on
the Budget on the 19th March, 1975,
Then he stated and I quote :

“The cases which T have tried to
study are those of A.C.C, Andrew
Yule, Bangur, Bird-Heilgers Birlas,
Goenkas, I.C.I. J. K, Singhania,
Khilachand, Killichks, Mafatlal,
Martin-Burn, Sahu-Jain, Sarabhai,
Scindia, Surajmal Nagarmal, Shri
Ram, Tatas, Thapar and Walchand.”

He wanteq Mr. Subramaniam to take
courage jn his both hands and deal
properly with these big houses. In
the end he gtated “You will have to
tax certain sections.” This ig what Mr.
Chandra Shekhar, the President of the
Janata Party, stated in this House in
1975. Is there any echo of this in the
Budget which has been presented be-
fore us? If Mr. Chandra Shekhar's
echg is not there, then whose echo do
we find? We fing the echo of Mr,
N. A. Palkhivala, Sir, Mr. Palkhivala
has printed a book ‘“The Union Bud-
get”. Later, Mr. Tata produced an-
other book. “Why A Mixed Economy"”,
and you will find, Sir, that both of
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them come from the Tata Press-—the
two faces of the same coin. Have you
not found Mr. Palkhivaly defending
all the notorious gmugglers and tax
racketeers or tax-dodgerg and econo-
mic offenders? Ang the agent of Mr.
Tata, who is the Director of the multi-
national companies today is really the
father of this Budget not Mr. Patel,
and he hag been made the Chairman
of the Board of Direct Taxes. Even
til] yesterday you have geen, Sir, that
about Rs. 40 crores worth of tax eva-
sion cases are hanging against the ac-
counts of the Birlas, Sahu Jains,
Bajorias ang Jalans. And who are
the defenders? They are Mr. Palkhi-
valg and Mr. Jhunjhunwala, Ang yet,
Mr. Patel, to the utter shame of all
of us, has appointeq Mr. Palkhivala
to the Board of Direct Taxes. In
other words, [ can presume that after
a few years, there will be only the
Board ang no direct taxation. In is a
shamefu]l affair. If they have any
sense of shame left, they should re-
move him from there as he ig remov-
ing thousands of workers in various
companies of which he is the Direc-
tor. .

ERNEE-S

Sir, Mr, Patel may reply to me:
Well, have I not increased 5 little bit
of wealth tax? Have I not increased
a little bit of Corporate tax which
Mr. Subramaniam was cutting down?
Yes, he has. These are all symbolic
because what is important is the col-
lection. Ang what do I find here,
Sir? 1 will go to the other point
later on. In the Ministry of Finance,
Government of India, Report 1%76-77,
the outstanding arrears of income.tax
are today to the tune of Rs. 993 crores.
Previously, in 1974-75 it was Rs, 935
croreg and it shot up to Rs. 993 crores.
The net arrears were to the tune of
Rs. 537 croreg and today it is Rs. 603
crores. 'This is all besides the cases
which have been opened by the spe-
al celj] in relation to the big business
houseg whose performance has been
displayed in the House yesterday and
which came in the papers today, that
the concealed income of these people
has come down. Besides that, we have
faileq tg collect Rs. 903 crores. I
would humbly ask, Sir, what is hap-
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pening? How the collection has been
stopped? 1 will bring to his attention,
Sir, the reply given to my question
dateq 19-1-1976 when I asked: How
many writ petitions jn relation to in-
come, wealth and gift taxes are pend-
ing in the Calcutta High Courts? 1
got the reply from fthe Minister that
there were 294 income-tax cases on
the appellate side; 54 wealth-tax cases
and 7 gift-tax cases on the appellate
side. Thus, 355 caseg alone were
pending in Calcutta. In the original
side, total number of jncome-tax,
wealth tax and gift tax cases was 121.
This is only in relation to Calcutta,
You can understand what is the situ-
ation in Allahabad, in Delhi and in
Madras and also in other places. So,
Sir, the test lies in your collection.

I have been told, Sir,—1I do not know
how far it is true—that Mr. Patel has
directeq the Income-Tax Commissigh-~
ers to go slow on investigations. Some
of the officers were calleq to Delhi,
both of the Enforcement Department
and the Income-Tax Department and
they have been told to stop raids into
the houses of hig businesg houses. They
have peen askeq to forget the arrears
in order to show that” arrear collec-
tions of taxes have declined. They
have peen told not to raid the houses
of big business houses or open up the
lockers. This is a shocking news and
a shameful news. I woulg like to
know, Mr, Patel how many business
houseg and monopoly houses have
been raideg since March 1977 up to
July, 1977 and how many lockers have
been opened; how many tax dodgers
have been caught anq how many
have been allowed to go. The coun-
try demands an answer. Sir, he has
stated...

1 p.m.

MR. DEPUTY CHAIRMAN: Please
wind up.

SHRI KALYAN ROY: I will speak
after lunch. Or, I wil] take some
more time, Please allow me.
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MR. DEPUTY CHAIRMAN: You
have already taken half-an-hour,

SHRI XALYAN ROY: 1 will not
take much time. Mr. Patel has given
these concessions. He has said that if
the industiries want 1o spread io the
backward areas, they will be given
concessions.  Sir, again may 1 ask
Mr. Patel humbly whose idea is this?
Whose idea is this? This is what
Mr. J. R. D. Tata Chairman of the
Tata Iron and Steel Company stated in
his Company meeting. I am quoting:

“. after meeting subsistence
needs, undoubtedly seek products
and services some of which can
only be produced of the right
quality and price by modern mecha-
nised means. There ijs a Practical
limit to the ability of village or very
small-scale industry to meet these
requirements. Industry should
therefore not be barred or unduly
discouraged from meeting the de-
mand for such goods.”

In other words, the big business and
monopoly houses want to go inta the
villages to build big factories go that
their total and complete control re-
maing unchallenged. 1 would bring to
your notice one article by a brilliant
.economist where he has stated:

“The other scheme of rural deve-
lopment allowance provides that
expenditure incurred by companies
after June 30, 1977, on any prog-

~ ramme of rural devejopment would
be deducted in computing the taxa-
ble profits. Some of the large big
business houges have been anxious
to get a foothold in rural develop-
ment ipn such areas as livestock
development, daily farming, seed
production etc. behind the facade of
so-called voluntary agencies.”

This is the whole crux of the situation.
After handing over to the big business
all the urban areas, they are now
trying to hand over al] the rural areas
to these very people, This is exactly
what Mr. Tata wants as he had stated
in his Company meeting. Therefore,
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this going into the backward areas
would only mean going backward, Mr.
Patel and this would not be a forward
step. - o

The worst thing possible—I am
finishing—is this preference to the
private sector and the attack on the
public sector. Sir, pobody says to-
day,—not even Mr. Patel and his
friends, Palkhivalas gnd Jhunjhun-
walas—that the public sector has fail-
ed. Today, the installed capacity is
being fully utilised. Yet, what do we
find? A scandalous circular has been
issued. The Bureau gf Public Enter-
prises under the Finance Ministry has
issued an office memorandum dated
the 15th June, wherein all Government
departments have been directed to
treat both the public gector ang the
private sector units at par and not to
give any price preference. No price
preference is to be given to the
public sector. The purchase pre-
ference which public enterprises re-
ceived until now has also been
withdrawn. Is it Mr. Patel’s case that
they should be treated at par? Have
you found even gz gingle public sector
undertaking which has misappro-
priated provident fund? Have you
found even a single public sector
undertaking which has misappropriat-
ed compulsory deposits? Have you
found even a single public sector
undertaking which was not paig the
wages? Not even one. In this House,

the labour Minister of the previous
Government had stated that Rs, 20
crores of provident fund have not

been paid. Who are the people who
have misappropriated? The big busi-
nesg houses. Who are the people who
have misappropriated the wages of
the workers? The big business houses.
What is {fe position in regard to the
jute mills? You will be surpriseg to
see the reply which was given by
Mr, Mohan Dharia in reply to my
question on the 20th July, where he
has stated that. the Jute Corporation
of India is yet to realise. Rs. 22.53
crores for the jute they have supplied
to 40 jute mills belonging to the big
business  houses. Naturally, they
undercut the public sector with a]l the

-t
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concealed money, as you have stated
yesterday, with all the evasion of
income-tax and so on. They are in a
position to undercut the public sector
because of the non-payment of wages
and non-payment of bonug to the
workers and misappropriation of pro-
vident fund. This is a shameless
circular which has been issued in
order to sabotage the public sector so
that his friend, Mr. Palkhivala, rules
and dominates. Thig is the unfortu-
nate position in which we have landed
ourselves. I hope, Sir, the hon. Min-
ister will dea] with the points that I
have raised.

Finally, Sir, 1 will again ask
Mr. Patel. Have you forgotten or are
you deliberately refusing to follow
that your Party President, Mr.
Chandrg $hekhar, stated in thig House
on the 19th March, 19756? I am quoting
Mr. Chandra Shekhar: “If you want
to tax the people who are making a
huge profit out of agriculture, you
shoulg muster courage to impose
direct taxes on those who are hig
farmers.”” But if you do not want to
displease them, you cannot have the
courage to tax them. Is there any
mention against big farmers here? Is
there any word of land reforms?
Nothing at all. So, Sir, before, I con-
clude, T say that all your promises are
false, Mr. Patel. You cannot achieve
what you have staled because of the
meang you have adopted. They are all
for the big bufiitdss and monopoly
houses. So, Sir, better not talk about
all these things, i.e. removal of un-
employment, removal of disparity, re-
moval of ostentatious living. You are
here to serve their interest. The
budget is false. Unfortunately, I do
not want to be harsh, but the circum-
stances, the facts, the stalistics force
me to use harsh words. I know
Mr. Pate] is a very gentleman, ] have
worked with him in the PAC meet-
ings. 1 do not want to be harsh to
him, but outside the Parliament you
cannot have the polifical will to do
anything of the sort. That is what I
say. That is why, before I finish, I
say : Mr. Pate}, if you want to survive,
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if the Janata Party wants to survive,
let them learn jessons from the past,
let them give up this love affairs with
the big monopoly houses, let them
strengthen the public gector and let
them shed their advisers like
Mr. Palkhiwala. .

DR. RAMKRIPAL SINHA (Bihar):
What about your love affair with the
Congress?

st gegamfa : ged FT FEIET
2 as ax # fau safrg v Sy § )
P The House then adjourned

for lunch at eight minutes
past one of the clock.

- e ————

The House reassembled after lunch
at three minutes past two of the
clock, Mr. Deputy Chairman in the
Chair.

=it aard fag feafamr : (7o w3wr)
wregay, ag fAfgam g fF aang ax
#1 5 gorafas, wmifas AR aadifss
Aifeat E & 39 A1 58 g w9 faaw
I TH FT GEEA TN § R BT
fga ¥ gran 2 wi< ud 4g), afes a19m
F ot Afaar 3w & gAY @A E W
FT AFAATHY g1 THAT & T & aATY
# off g3 a9 A wrEAT f9q ¥ g9

=1fee 1 afy go srdAq faq A g
q¥ faame &% &1 arer fAeT gFe gar
&\ e qIC a7 A qAT A faam
gATT & AAE F qgR A AT F
A AT I F FE FAQU AT F S
Frg {77, F1 qarEd qoT A A7 fam
AT F A @ IqY A FY feRfa
facger fardig 2\ 3 & AaT@T &
a9 § AT FY qAT g | wiavI
I TEAIT 6T WTEAT & 1 9 & TIfER
grar & f& Jar ardt £ 947 91T FE
§ #15 gwwem adr &) 3@ AW
# F1E Fifw gl F 97 & & {5 I=ar
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[* ward fag faaifean)

#1 3 wfsareot &, St qenfAat & S
#q 32 frn w1 ww g WA ATw
@A & FEHAIT  Heaaedl, AfTa@r /i<
#fgearg &t ArEAT AN H SEE & @
A wE wasim g ure s
HYFTHY  AITH  T=4T § | q&T FI
ag & % sogr uet & St =/ 92w 2
g Ffaa faerm €1 a@  oFEE diEn
§ | o9 A T AT TOEG & HUA
o7 H 39 AR & faaifaa g1, 9%
g F w9l AR 92 gl &, fwer
A TS IR OST FI TF Hell TLEY
gad wr @ad o1 @ & a1 ey Jwar
qret & faa a8 @At & 9%y & | UAl
ferarfora oiet & gf a@r wmwT @) Wt
3 ) wer wem aid W1 W Al ¥
®Y § 97 F T & 9 are ° afg g
P #3a7 99 qgs 939 agdr g%
qgmE FT @

FIEY FB FF1 TAT A F AH
IR SHaT arEf S § fw Sgems
&9 %1 straat 1+ foT sfa-fas =5, Tl
& IUAW FY A 3 I Fomor afaa
gn @ fwar smoat 1 afew gw oz S
g & awre ¥, wizw faw § ga@ avsfm
et ot w1 @wRw W 2
1% fafema amEa 3w & a a5
@ T ] ) AENE SE § ST aret
F1 e gl 8, frwagdi s & 2
F 99 Tl e & qtano S Hiw g
FHMGR U &7 a8 F1 Jqva«r
& o § f5 A 79 Rifsg, g9
#t gfaa, afsw  saF7 Fon ST 8@t
] | W g aEdt 1 qey e
TR & I AT a¥qY E, SHH @I
F qerl F71 graey §, FU9 80~9 0 yfqwa
AT FAT a5 IHE & | FIZ B AHA
10 Sfq@a & 1T, HATHA F1 F19T 16

TfGMT 95 TR E AT AW D 517 ITAA
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M FEgY S AT 109 15
wfamag sg 7€ & 1 ooy T & f s
guEr a1 9% fER A F fag
EIETY ¥ A=A ¥ KU qaT awed
AN B 1 WWAT FT, W ARI AT
THEAE! T FH TH fFAT I A A
s 79 79 9 SAer g ¥ an ¥
|1 1S GF7 AL F ATHS AGl 2@ TATE
S FT AT 9F ANTEF BT
g frgzor Agr g1 9%ar § | 5@ a% ¥
I g FY AITAT 9T WWA @I
fFan ST g 1 WA SHaT & gStenT
T F] qRIAT AT | IqF 1T A7 {4970
T S FAAE AT §, IAH GAR
g wed) § | faaife gear = s e
AR 3 ST wafua e F AT
ug WEAWFAT TG AN FAT A
TfEy )

U A= AT AETd &7
gmfty &1 & | SO A7 ganiy #11
AT ®T FTH] AET FETHT 0T O H
FET AT E | A FJT 0 @IE fF 1090
q FUTME qarq 7 30 | AFEAE
o /At ag woA wrarfaw® &1 § gaar
g [ w7 Aotz A IS | TUE UL
F faem & (U g ? Al gqd 9
T o7 TH qEET &1 GHIEE &1 G |
i afqqd 3% qa9 H SEEE
gore 7 gt =1fgy (FHa a7 -
#R g g1 /% | 3 9 & a9
¥ U F1 faer & fag w18 «r
g%, FI5 AT WTEEmE  fEEr SETC FT
AET & S G STE A7 | a8 AT FJT T4T
g [ aIsTdr e &%, ofa T 9w aR
I AT 1 T AL 2 | Ag 0T TA
g & sy ol 1 s feq wfafew
AAET FHOE 0 F FAF A
g5 % Imaraers Fr AT faary
1 tary, 7 &, dfew W FHEE
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FEA FEF S TS FIE AL JAT FE
% femd o g ITF e Iz fa
w1 o & T feft it
g A1 TG F1E F frarae st A7
wwetted wfon g1 91g | St v e &
3 F AamaAE w AW WA,
aF fu wE #1 aea 7@ A
g1 afgw fems s #1 fe &
gfaq H @A I AW FEW I
fFr o1 wr 2 e w1 oS
EISIERU GG B U AR A
THY ATH AW § FOH G HEAN |
T OH gAHam 1 R ¥ ¥ fau
AUy w1 farw ¥ fom fafesg
AT FHA wrEr afgg widy S
FT ATH qF ATCATT T4 & AT
2 fr aiw w1 frew s fadew
e oA £ OfFowew ¥ @R
F wa & fagm & fag wwfam
FGH TS § AT FE [ TAE-
w w e ¥R v R
21 7 gSwo & A fF owg oW
fagmg w@ T 5 AT 10 &3
wr md o s @ feyoar
gy w1 faww g Fran g P oTae
FTT I F 60 FAULT H AT I/
ek ¥ AT & W TR AT 50
YEFE ST TET FY T E A E |
S gUET @A R § 3Rl AR
gfes o I ¥ T Y wweAy
B AEF W AT 21 3@ aEeaml
F ¥ w1 F fau w6 ffwa w7,
RS AT, F1E [HA, FIG AT
W % SFar el F A qgr
ar o sy gr fawfwe g1 W
fowrr gw a@ #1 fEa W@ o3 fF
T2 gE ww A1 7 § a@ o
F T wATS FT gERAT E | ST
TE AT WM ¥ T@ oA AN
U9 w@aTd ¥, I el §,
AT @edl ¥ AW &, F 9@ 1 A
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wTEs 97 I9Y §g T FY, I99
ag F9 ag fRr o s gEw
7z FW Ag fRaT 1 IEE I
A I FGT AWM g, ¥ AW
TEF  FEAT AREAT § W wEE g,
S SETEEIT & 4 Gar Fg HT A
T GHA | gE S ywF FHOA T30
F FEAE TT FT @ & &L TIWT
FaEr ¥ fao St wHwE dar 73
2 gg AW Frii & fae 7% AaEEE &
qrgT g7 T E ) 98 war s fafaa
grawt g fF sar El AT AEE g
gig ¥ @Y a1 Fwx ¥ ag wHom fAafa
& F UTH ST 7 4T qifAF: guay
£ M T g T g@A AT IAATT
W@y F fAg T Q& A™A &
FE AT FUFHA AG 2| TE
adf A wgwi w@rEd A AW
FT W | AR AT T HA-
9T FY @S HT TFAT I AT FI
TEr g | I g@EH H AT AHAH
FEaTs & #AT A gL &1 AT ! AT
F1 garea A A=t § Fr FE AW faw
FTOAEE FAEN TR &1 AN T
¥ g F ANM JAr F SIEE
S @R fRQ T ¥ ET IR 7A
| a®) '@' qRAT g'? # faa=a
FIAT ATFA § 0% WAL AT EHIFATY
@ ozw oam A @ g fF s
qwertit ¥ gaaw * fAg o =
FT owegr wfEu | ug ST T T
TEITA FT FH OAUF AEA A =
fFar 3 3N TAA ¥ @ FT INEA
TG T gEFAT g

ot fqara @ & S A 0
% afromeeaed wE e e
w1 wew Ga gHT T AW F AW
w12 d@TE &L, A AT e
are g, FedR g, arfsEd 30 ar
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[=r war€ fag fawrfaan]
T El-—z7 qww FEET § A |
qTEl qrEt F1 geda Agr AT @)
ey afzgt IWT FT IGAT K AE
g g g@ ata &1 " § fF g
qw T ou ToH(ad mferar g
o T TFRQT FEIAT, M TEIRIAT
% gfq St fAesT #IT g FAEAT
¥ ux wam o7 SEH FHT ATE Z
gATC F9 &Y &ML AT 9T {EwEaE
T g gw § fwar 45 10 §-—
§f7 W &M@ g O § I
g0 & WA TEAl 2 )

St A9z #wE wEaa faw gEr
TqTEA TEIT fHET T § SEE g9 an
g f& o 98 AERR AW §, THMEC
T B, ST gMTS F, T7E HIT SATE
qTH YA & FEEW FA q4aT @
ST FANE 2T & I &1 qALEA
am fzw s @ {\ AR TS
¥ 231 FAT T AW ATNAT RT
gH At g1 TET At 7w @ fag
IAHI USE I & faw, wEEmd wv
g@ & 7 fag " gay st awd
gateg g 7 fvg g S qfd F
fae, ST w4q 'MW | F fAw F1
M FEW I AR JifF 9T AR
#1 favem g a5 fF oo &@dr famw
T IR 9 Y &1 I*qd § AT TIET
Iedt fam & W) FEIw ST W g
foaq +ft T9q Faw IsC Y & IAAT
79T A ¥ g9 FAT AT AWAER
gIedl A e faware ¥ oA &
Faew 93fy o) fex & faae @
% fMC o FHA aws & fradr
qaAHT o qradETr #1 froEd
fFar war g4 s orEETeT WY
fFareTaT ¥ gAR W O#T §IAF
amfes afefea &1 oY feafq & sad
gerear ¥ fogsa #9Er ™ A
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oF safyq & wewear ¥ ST AT
faqfor #TAT @ AT KT FJAAET §
f& gmeg @ fFa @i &7 g9
FIA FI TTWT @AT g1 H qu=ar
g oo @ wee AT WA §
3@ AW & genafEt F oW aeAmE-
I F AR TW AW O {AEE
gAgfe &t agrar T ART E
AT A WA W) qurSaE A
al @rer W=l Fedr g1 Afed qete
¥ AT wie faw & @ fewm #§
#1€ fafvaq waw Sorar &Y, a8 fear
g AT AT TE "weq fEAr A
e de @fan 9x o=t & aaw G
QAT AZ q0q qAmE & QA FE
wg ot grEsfas fagoer soEr #5r
WY A93F A F AT FE TS oY
afer @ A FET F oo F
wod F% [T sew e g,

TE AT wO@T WA qF gWR

gy qdl o 2

TN TAR ST § AR aF I
feafr gr ol & foF otd & S § a1
TSE § FAqy 9l F oA w5 §,
T @0 F ST AR e e,
giesdt aur mrfearfaa o g™ T
T E ) 39 AT 9T AT AT T
I AATATY 1 gead wi 77 gar
araT =77 W 1 g o) A
RATAL X TG ¥ 5§ o217 o
FTHN AT EI AT E | I9F I 7 a7
frar s AR gERr FF QST oSy
WHAT §, 3T Y AT O F{EA g
g g1 qqNW §IFT A ffy
gt fafem @ o€ &1 IS =
fag sit Fer w@ FHOw fraw w0
& wdr 3 § afs  Aniuew
CUNCIIE AN O ST e
g fs Wud ey w1 dm fafreex
F Farg fufreex w99 wre Ffo

-l
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e AW qEWET ST S1fET |
TZ TR T TR A5 FHEW (374
FL W & AR S fgam F o
S ¢ W &) 9 §Aal & 7 ¥
qg WraAr q=r g g & fF s
qEf WET qA AIAF AGT &
AT O HIET I FaEAT 9 ¥ IqHT
famm gz warT g1 &9 AT 9wEl
T | gAA TGT o Fehar & O 15
Freleiex #1 T8 TR OF TEHEd 4%
FY FX T & 3 ATG TIF TIET STEAT
Fogwer #T F e faw T WR
Fr gaAd faeed, gwE e W &
TNE ST § g1 W@ O§ | g, qeune
o mouy few g fewr &gy o
@ & m o A foafy 9 go
Y, d@T #Y FE, I GREATHI #T
gF w47 & fwEr &1 famar 980 &)
FIAAT 3T BT AFAT ¥ FTH
W g1 AEER W AW g
i g § Wiy A Aw O
g, oar sl §, ower fSeRerta
¥ 9 T qHd &1 FHAT I FFAT
fF gav @ W F yI@ A g
TATIAT FT g, Fg iAq g1 e A
g1 8 fe war afcfeafigl dar gd
fr woF & wagami ¥ FAE A
agag T@ fmar) o@ feafa ® are
X TN AT QA TIUAT A AT
FAT  HEFX WA g1 AITETH
T W § gaTaE v eaqEr feas
F? JEdE F T W A AT
F1 TITOAT T AW AV AN FAAT A
SV (A GO - S (s
SYAT F ATER 9 AR AT TF
ot wer ¥ & @ F@ gad 9w
qETEg gl gFAl g | AmEr & alg,
a7 1947 ¥, gAR WM F wegfyar
QAT T WX TATaF = TG
AT AZ® S F HAF AW AqrHi
F UM qUF H TSTAR F AT g5
749 R.S.—6
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g1 3T W F AT FT AT Wy
T T g & A T o @
q"rlﬂ'(ga’fma’rﬁwgﬁra@a%
Fr A G 95 T FTFTE | qorz & av
%rEAg fad § @A ¥ #is gamew
F A A AT AT A
foar fqard & wmmi W @m@ Ew
et ot g 7 A F SR
EEUNC U B I 1 i
grafgg o1 gIR Iy gead € W
T MR qIVT FIW FT qFAT &, I
& qar, #fr saEe wwaE, SfE
agr FT gEAT A PR WEFT ¥
gUT AT ¥T WP g1 AR AW F
st fyaus & o ag afaw § @i
g & 9% A7 § fawrem # wm@ar
fr gr v & fowd afcorwesy
areagat {7 g T g FH=ay
#1 Sfwa wm W aga et @ fa=me-
g g1 ST 9T §XFIT AT W]
e faar gmr wfgw) amem #y
TR § ATEET T8 HI AFT ARY
arf Iasr Wit & qfd & g | agt
F FEAT@l F wlgwral ¥ ST
A AT &, IaHT 3T FFAr @rar
T HIX HIJT FT FATT FIA
gfte & agt & Fa=fal # qam
Ffearsat 1 fagswr F#wr Arfg o)
W fRor § wea w7 Sfaa @99 9T
M & AEEWF FIF IoW ARG ¥
g Hro To o T AEAT FT
faaTT qamaT ST A WY I
TARATTHT T ST Mer g1 ATMET &

T agg & wg & foAw e &
I GG B G FAT AR )
AT QT qIEl FT I8 AL WET
st fr &= 7 & 781, afes wel ®
oY &, FT e AN qF T AUATHE
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ar aww T4 war & 1 fafww g
® ot SAar @it & fauras  fagw
gaAt ¥ SAar od wedfa &
faas X A5 fga) g9 F@ &,
faad FR0 gR ToF § oF gieadr
FT Frqrae 917 g W1 g1 g
AT gER § AvRgET fAawT #
fx fog s & a9 A fag @ d
FgUT ¥ AR /W F  HISTAHL
q F AAT WG qTGT FY IO
FTqT qIE F1 ggE v g SR 8T
qqq  IaErEa # O AF AR ¥
frarar =i fafrwg #am se1 W%
st qwed @t #y arfadi
H TAMHE &Y TET & IaAT ah EA
fear s =fgw | Sqqr O & faw
g "zF wWaE F ANEl AR
FAT A ATTE T B FF AT
A FR HT T@ATH FT FIA AT
AR qTd, T SF A T AR
A 34 AT FLAT A B FT qE
fafmg wifoerd wifas @A
T AL G, T TF GARLIW F FUSH
AT HT IATH AT T &7 6aqr 2
wrar & B 57 W R el ax ERmerd
F gy farc fFar s gwer
F uy fafmg sl #v faf=g
AITIE gIA F @D JEAN A ITH!
Toeq A F fag o amwa ¥ W
wwAafas A F faww o7 o#%
HAT FIA TG TT & AT F gRAMY
¥ AT FT FHAT

SHRI PIARE LALL KUREEL urf
PIARE LALL TALIB (Uttar Pra-
desh): 8ir, I thank you very much
for giving me a few minutes to make
a few observations in this House. I
wanted to speak on the General
Budget, but unfortunately I did not get
time. I take this opportunity to say
a few words about the Budget and
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then I will deal with other subjects.
I will just recite one Urdu couplet.

‘FeT ST gAY 4 989 # femw
St FT &1 FAC gA fawar |

This is the Janata Budget presented
by the so-called Janata Party. This
Janata Budget is anti-janatz Budget.
There js nothing new in the Budget,
It is not going to help the poorer
people. All the financial proposalg are
for the benefit of the richer classes,
They are going to be benefited by
these proposals. No concrete suggese
tion has been given for the uplift of
the weaker sections, for whom there
is a separate chapfer in the Constitu-
tion. At least you ought to have said
something about the Scheduled Castes
and Scheduleg Tribes people who are
victims of all sorts of atrocities in
this country, as to how you are going
to improve their condition. I can put
this in a nut-shell: Your Budget is
going to make the rich richer and the
poor poorer.

frator wite sma@ awr qfg AR
gaatq @t (it fag=T awm) a3
W HTT HIBT HT G |

SHRI PIARE LALL KUREEL urt
PIARE LALL TALIB: It is not going
to help the poorer sections, I com-
pletely endorse the views expressed
by my hon. colleagues on this side
the Congress Members. T do not want
to repeat all those things. But I have
to make one request to those hon.
Members who occupy the Treasury
Benches. This is the House of Elders,
elder statesmen, seasoned politicians,
It is not a panchayat house. At least
we must expect something rational
from the Ministers. They should be
reasonable, They should not behave
in an irrational manner. They should
behave in g very rational and very
responsible manner. Some of them
are indulging in constant vilification,
constant character assassination. 1Is
this the way for the Government to



165 Finance (No. 2)

SHRI P. RAMAMURTI (Tamil
Nadu): When Mrs. Indira Gandhi
started  vilification of opposition
leaders, you hag nothing to say. What
happened to you at that time?

SHRI PIARE LALL KUREEL urf
PIARE LALL TALIB: Always she is
sitting on vour head as if she is a
hydro-headed monsteress. Always you
want to behave in this way . . .

SHR! P. RAMAMURTI: What were
you doing when she turned into a
dictator?

SHRI PIARE LALL KUREEL urf
PIARE LALL TALIB: You always
indulge in vilification. I tell you, you
are spoiling your own image. There
were such wilg allegations, prepos-
terous allegations, that she had a
scheme to shoot all the leaders now
occupying the Treasury Benches. Can
you imagine that she could have had
such a scheme? Let the Home Min-
ister prove this allegation ang if he
does not prove, if he is not able to
prove I ask him to resign from the
Ministry; I ask him to resign .

DR. RAMKRIPAL SINHA:.: The
honourable Member did not ask the
ex-Prime Minister to resign when she
levelled charges against the Opposi-
tion. At that time he did not ask the
ex-Prime Minister to resign. Why?

SHRI PIARE LALIL KUREEL urt
PIARE LALL TALIB: I want to tell
the Prime Minister who is a cool-
headed man, that this man, that this
Charan Singh, the Home Minister, is
spoiling the image of the Janata Party
by develling such  preposterous
charges. Why? You have no other
work. The prices are rising. The
people are suffering. Atrocities are
being committed on the Harijans. And
yet you have no other work except
appointing commissions. You do not
do any positive work. The only work
you are doing is appointing commis-
sions for finding fault with the Cong-
ress leaders. About Shrimati Indira
Gandhi your own leader said at the
time of Bangla Desh that she was the
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incarnation of Durga Mata. Your
own leader saig it at that time. And
now you see her in the shape of a
hydra-headed monster. All the time
she ig sitting on your head. Daily
there are charges, Maruti, Maruti,
Sanjay Gandhi, Sanjay Gandhi. You
have lost the balance of your mind.
Why is this so? Do you
know that these companies, these
public companies, these private com-
panies, are governed under the com-
panies Act? These companies, whether
they are public compnies or private
companies, have to submit balance-
sheets, they have to submit profit and
loss accounts? If there is any irregu-
larity they are taken to task. Do you
know after 1956 this Act was made
more stringent? No one can commit
even a small irregularity and if
there ig evep a small irregularity on
the part of the directors, they are
prosecuted by the Registrar of Com-
panies. All the time you are misrep-
resenting these things to the people.
The people are wise enough, I tell you.
They understang what is behind it,
why you are doing this. You have no
solid programme before the people.
You cannot do anything for the
people. And one thing you must also
remember, you came to power not
because of any solid work that vou
have done for the people; you came
to power only because of certain of
our weaknesses, certain shortcomings,
and our inactivity. There might have
been ceriain excesses under the emer-
gency. There might have been, I
admit. I myself spoke in thig House
about certain excesses. We admit it.
But you cannot do this sort of
character assassination. A great lady,
she will be remembered. You may
not be here. I may not be here. We
may not be here. But she will be
remembered ag one of the greatest
ladies of the century. I was a Mem-
ber when Jawaharlal Nehru was the
Prime Minister. I was a Member
when La]l Bahadur Shastri was the
Prime Minister. I was here when
Indira Gandhi was tfhe Prime
Minister. I am here when your own
leader Mr. Morarji Desai is the
Prime Minister. And I can say with
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[Shri Piare Lall Kureel urf Piare
Lall Talib]
full confidence that no other Prime
Minister thought of the weaker sec-
tions of the people as much as she
did. 1t was Indira Gandhi who ini-
tiated radical schemes, radical policies,
to improve the lot of the weaker
sections of the people, including the
Scheduled Castes and the Scheduled
Tribes and women. It wag she who
had the courage to stop the privy
purses; it was ghe who had the
courage to nationalise LIC. She had
the courage to natlonalise banks.
Which other leader had this much
courage? During her regime lot of
progress was made in the industrial
and agricultural fields. Why do you
forget all these? Do your work and
be sincere <o the people. Why this
vilification? I may tell you that no-
body can conviet Sanjay Gandhi. I
know it. Nobody can convict Indira
Gandhi and other leaders? Why?
There is no prima facie case against
them. If any undue favour had been
shown to these people, it ig the fault
of the officers. If Sanjay Gandhi got
land, you prosecute the officers who
have given it. If Sanjay Gandhi got
anything done by the officers, you
prosecute those officers and not
Sanjay Gandhi. Do not do anything
in retaliation. Dg not be revengeful.
This is very bad. I tell you, you are
fooling the people. I tell you, you
can fool some people for all time, all
people for some time, but you cannot
fool all people for all time. A time
will come when people will realise
that vyou are cheating them. You
cheated the people at the time of the
election by not announcing as tg who
wil] be your Prime Minister, You did
not tell the people who among you
would be the Prime Minister, if re-
turneg to power. Some people gave
you votes thinking that Shri Vajpayee
would become the Prime Minister,
Some people gave you votes thinking
that Shri Jagjivan Ram would become
the Prime Minister. The rich people
voted for Morarji Bhai. This is how
you cheated the people at the time
of the Lok Sabha election. Besides,
there was a conspiracy on the part
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of vested interests and the bureau-
cracy. The bureaucrats helpeq you.
The vested interests helped you. The
blackmarketeers who were  behind
the bar and those people whose houses
were searched and raided and those
officers who were removed from
their jobg made a common cause and

voted against the Congress. There
were no doubt some excesses and
during the family planning drive

some people were made victims. That
was due to the-fault of petty and
small officers. Are you not in favour
of family planning? Charan Singh has
written a book on thig gnd he is for
family planning. You are again
cheating the people by calling the
Department “Parivar Kalyan” ang not
family planning. You also want
family planning. Now be frank and
tell people that you are for {family
planning and no excesses will be com-
mitted. But you are misrepresenting.
Why all this nonsense?

I have not come to atrocities. I was
just on vilification. Now I am read-
ing just one or two paragraphs from
the recent issue of the Tllustrated
Weekly. This is from the editorial,
The heading is; The Press on Indira
and Sanjay Gandhi. I quote:

“Every 'morning when I pick up
the newspapers, my eyes refuse to
believe what they gee in print. The
heroes of yesteryear are depicted as
arch-villains of today. They were
symbols of dynamism, grace and
whatever else was good and prog-
ressive, The same people have
over-month liars, frauds, thugs and
murderers (yves, even murderers).
And every week when I scan the
pages of the two Bombay tabloids
I marve] at the feat of acrobatics
which they have performed in
turning from passionate adulation to
even more passionate denunciation.
Until recently, one of them specia-
lised in making worship of the
Nehru family into a cult and affix-
ing donkey’s ears and dunce caps
on photographs of Jayaprakash and
Morariibhai. Now J. P. has become
the saviour gnd the saint; Morarji-

¥,
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bhai has become Godlike enough
to deserve a halo. It takes my
breath away.

Before the Commissions of Inquiry
tell us the truth, the press has let
losses a wicked farrago of calumney
which has already pronounced
Indira Gandhi and her son guilty.
Let me illustrate this with a few
examples.

Soon after Mrs. Gandhi ceased to
be Prime Minister, there was an
item of news on the front page of
a prestigious daily about a reception
at the Senegalese Embassy which
was widely reproduceq in other
papers. It said that Mrs. Gandhi’s

" presence at the reception had gone

unnoticed—how had the mightly fal-
len. It made a good story except
that there wag no truth in it. As
a matter of fact, the Ambassador,
having previous knowledge of Mrs.
Gandhi’s coming, had received her
at the pate and been with her
though out her stay and seen her
off when ghe left.

Since Sanjay Gandhi is the main
target of the pressmen’s parbed
shafts, I adduce two instances of
what passeg for ‘investigative, in-

deptl’ journalism. The report de-
aling with Maruti’s sale of road-
rollers made a great point that

. many State-controlled agencies had
been steamrolled into buying de-
fective machineg and ‘officials who
opposeq the dea] came to rief’, Ac-
cording to this report, Border Roads
bought 100, Haryana State 50 And
so on. It went on to say that most
of the 100 bought by Border Roads
were ‘lying idle at Pathankot’. As
a matter of fact, neither Border
Roads nor Haryang State bought 2a
single road-roller from Maruti.

Fven more incredible was a re-
port in the most widely circulated
daily paper on how a chemical call-
ed polymer supplied by Maruti to
the Delhi Water Supply Undertak-
ing had ‘caused disease’. Polymer
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is a chemica) compoung which, when
mixed with water, takes the im-
purities to the bottom and is consi-
derably cheaper than alum used for
the same purpose. Polymer can in
no event cause any disease. When
Maruti protesteg against this ten-
dentious reporting, the correction
was printed in an obscure page
without a heading. And the figures
cited in a subsequent letter

were
tampered with to tally with the
story initially put out by the re-

porter. I can give many more ex-
amples of deliberate distortion of
facts.

It is sad that when Commissions
of Inquiry have been get up to sift
fact from fiction, our press should
fou] the atmosphere against people
who may well be cleareq of the
charges levelleg against them, It
was this sort of character assassina-
tion by state-controlledq media dur-
ing the Emergency that nauseated
most people. Can it be justified
now? Is it fair?”

Sir, the other day there was a ques-
tion here about the foreign bank ac-
counts, Swiss Bank accounts, of wMr.
Sanjay Gandhi. That has been prov-
ed to pe false, Again, somebody pas-
sed on a bank graft which has been
found to be a forged one. I would
request the ruling party and the Gov-
ernment to investigate info this matter
and those people who have made
this forgery should be punished and
punisheq severely.

I now come to the question of atro-
cities on the Harijans. I have a large
number of such cases with me and this
file which I am having with me is full
of guch cases, I would like to pead
out the details about two cases on
the floor of thig House. One js Belchi
and the other ig an incident in
which a tribal man was done to
death by being beaten and his
wife was rapeq just in front of the
whole village and two other female
members Were assaulted just in front
of the people of the whole village. 1
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[Shri Piare Lall Kureel urf Piare
Lall Talib}
can read out many such reports on
the atrocities on the Harijans and
others. Yesterday, Sir, there was a
great demonstration befre the house
of the Prime Minister. These are
the common instances about which
we read daily in the newspapers.
There is hardly a day on which we
do not read such news itemg in the
newspapers.

Sir, the Scheduled Caste and the
Scheduleq Tribe people form about a
quarter of our populafion and they
cannot be ignored and no party can
afford to ignore them. Now, they
have become educateq and there ig an
awakening amongst them and, there-
fore, you cannot treat them like ani-
mals or as beasts of purden. You
cannot do it. They are going to re-
volt and to start agitationg and de-
monstrations. I woulgd like to request
the Government to appoint a parlia-
mentary commitfee, either g parlia-
mentary committee or a statutory
body, to go into all thege atrocities and
to see how they can put a stop to
these atrocities. A commission should
immediately be appointed, a statutory
commission. These are all serious
matters and we should take a serious
note of them. Really, Sir, I can move
a Calling-Attention Motion or some
such Motion before the House, But
it does not look nice to raise these
issues daily. It does not look nice if
a Senior Member like me raises these
issues daily in a House like this which
is a very august House. So, I would
like to say that the sooner they do it,
the better for them, pecause their im-
age is being spoiled. There is no time
for me to relate all the cases. But
see what your own party man. Shri
Ram Dhan has said. You are losing
your popularity. If you say that are
more popular than the Congress Party,
I do not think so. Here is what your
own leader had said:

“Mr. Ram Dhan said the Harijan
support to the Janala hag dropped
considerably. The reason was that
big 1andlords claimed that the Janata

' wasg their party and they could deal
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with the Harijans as they liked and.
the way they liked wags that of op-
pression. The feeling was growing 3
in their community that injustices
against it woulq increase further.

“Mr. Ram Dhan said in addition
to the upper castes the ‘so-called
Backward classes’ were also perpe-
trating excesseg against the com._
munity. The Belchi incident in
Bihar, he said, was the work of
Kurmis. ..”

‘Kurmis' are among the packward.

classes....(Time bell rings)

MR. DEPUTY CHAIRMAN: Please
be brief.

SHRI PIARE LALL KUREEL URF.
PIARE LAL TALIB: I will just finish.
One word about Sheikh  Abdullah.
You may try to win him over to your
side, The Janata leadgrs went to.
him. I had warneq you in my speech on.
the 30th March : Beware of this man.
I had spoken enough agbout Sheikh
Abdullah. He has enough money, He
has become very rich richer than
Birla and Tata. Every membey of his
family occupies a high position in the
Government. He has been able ta:
defeat both the parties, Janata ag well
as Congress. How has he done it?
Try to find it out. Appoint an Enquiry
Commiszion and try to find out how
he has been able to do it. With the
help of the Governor, with the help:
of the Chief Secretary, with the helps
of many officers, he has been zble to
do this feat. Through the Youth Fe-
deration, he has committed all sorts
of atrocities on the people, both on
the Janata Party workers and the
Congress workers. It is a fact. Many
Janata MLAs from Kashmir have
come to me and related to me what
has been done by them. They were

"the semi-military people. This youth

front has got many trained, military
men in their ‘vardi’, in their uniform.
That is why they did not vote. . .
(Time bell rings.) Find it out. Now
Kashmir is Sheikh Abdullah and
Sheikh Abdullah is Kashmir. He can
say anything or do anything he likes.
I will request you to appoint 3 Com--
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mission and find out the real facts
and take suitable action.

Sir, thank you very much for the
indulgence.

st agda swtE Tt (I NA)
JrRAEfy wgEE, A uF frdaw
FET g s ag ag & % 9o & =1
e gare § 3T OF Joraer arfasEy
A &Y Y 31fET | 3O AmAer arfasy
F grax Ay Zieomt &7 qarer 8, fafar=t
FT qare g, SH7 FF99 T gATT @,
TO=Y &, foear &1 a1 fyay a€-a2
QAT &, FIE TF AIEA FITE I
7 AN 1 AT A0Ew | faw-faer
qifegt §, I faw By g
g ot g AN e gr aw
g9 UF T BT TS | T F FT AT 3TH
gr fF za avg #Y $15 Jeae arfesy
T QY AT 97 FATC EY A | qHEY
qifedt & @rr  faawT Qo #7 9 &
qt 5 /T, 10 |TA, 15 ATH AT 20 4T,
fray & garer § faas fqu 40 qrer Y
AT | A AY FATeT fFEY U el & wed
AET 217 Tfgw | Y A ok g A Fage
& o 99 vy &7 dare g, §F gt A
g9 a9} FT gF HIT SART TF JqAT
CHSHTH T ATAA & & GIT qaETAT FT
FT OF Ao 7 fesE 3 | H1E AT 4THTT
oy, 8 dnde arfedr A #y el
FAAT TEAT =iz )

¥t fas~r T a8y fardl & AR

q9 F TAETHT  FIIFAH] HT GEHAA
gar ar | sfiEurmm S IHE Heue
F | ZHR AEAT 9U HEY S 9T
FLH T g AL AT aTZ SS9 T
IHFET AANT FE AT | IWF AN
w4 & Tigar A9, g afafa, sam
afafy, 7af 4o aig 7w Far FE-
FAT W7 92 FWBLHA? B W a3 TAGFL
FOT 70T At wEAFAT T IW F FA
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19 § gty |y Y & o fam)
ffar | #7 fa=9 9AF W g AT H
HITHT TATHT ATEAT & | I e for=rT
a2 97 7@ & B w &y wE awmg
&, Wl %ol G¥ gTE-va, FE§ T,
K oot wr foear swaedr, I g,
ST WTST FT I, A Fgdl g5 sk
@ FAw | 7 1 afgw W g
TART g BT FCAT & WIT A WiEh
THT F FEYT  TT FIAT E, gg 9T
faameiia ar | gAI AXFT F qNG@
ami ¥ AT gATR TUE wAT WRIET 4,
gAY g wal Werew A, gAT aiEh
TR ARG =9 g1 97 T+ fFar & e
g9 IW R GHEATHI FT GHILI MEL
TUA F ATET  FIT A AT W TW
a7 Q& § faust wmarEt & gewar 9@
ST wFAT |

arae, gfmat # & & W ma
g\ ar at aRdE,  sisT ar gy
AT &7 YoaTs g, a1 Wwar 517 arear
T GFEE | AT & T E, AT F
oo fagrea 3091 ®1 7udy a19 &, qoaY
faam 6=y &, FEIR T | FX AN
¥ guar fREY @1 & 41 & Y gEey
STeT foHTT @y FY G€@ TRy & HIT
IO FUF FI T & AT I T AF T2 ¢
T GHHT T TIF &, GUHT Ug i=AT &
T T F S FAT F AT T T W
F q@ml w1 S THT TEQT AT § Y
gaET gfedi F1 SY gATS AT §, T
T T T 3 X SO &1 d1 a8 TiT
e T AT TIT AT | F4T 20 THT
FL RN AT SHFHT FIF FT OFATE TEAT
gag frargm afFd aFeigso
FA A a8 ISR AT F e
HIT g1, 93 38 qrgaEl  sqawer &
gl WTAT 21 WA F FeE g
F1 WIIF AT F 5 AT 41,
gratfe offd & F=EEm &1 ao
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- [# AgeT gA Awl] st

ga faafeear s awy ¥ s F amgfas

T WY gH I T T AF A TFA TF

g M AT I g 5 gt Ty wwar

w1 A w15 afg T 989 | Fr FE T

SAFEAT 31 FAT & ¢ FAT gH IR

ufsq @1 fadfaa 7 asy & @i O

FY FHM TLAE 7 FAT ALY B 2FAL

faar g wrsr 7Y wdenaeAr F fawfwa

T qHT & 7 FAT ATATNATF sTTEAT H Y,

frad g ast ¥ IR AT B QT q
ohs @l g, faafag svawy & Tagaw

FT qFT § wifaas &0 ¥ 77 wizameas

& 1 ag § widdy S 7w | e IR
HGAT F FITZA T FQAT § | AT
AT THRIT F AT, AR A4, G
A F gTAT LT ETH )

A ¥ g av @S ¥ 9ar ¥ gu
HIE T FIE LT IHTTT W00 7 FH FGF
@§ 7 W ey | g A v fr sy
qSTAEY STFEAT, AT AATFATEY =qTEqT
T AT HIAT FAWEY F97 F fg=gr
gF[ A | XY w7 § OF a3 A =
T80 | 718 waAifaw, amifas dafos
FITFA A FT FMET NI | T 30 T
I ey S FY ZETS X7 TA AT Q&
=T a1 guy Ixr g Fpar & 7 AT
zg fAdza & i 3w & fad sa¥ afesy
F faq 3 T0a F¥ grEvasar § fF q
qifeay & v, arfedi & A7 &Y 7Y afw
q F g S &9z fra gu o & S
zxrAfres &, st aisfeee §, S vameas
FAFat §, foarfae & 9a% gt &
3@ gared @1 frar strg ) F St 4
YT AT S AT § TR AATAT AT
TE AT A T IS I FE T A5
AT @I IEAr & | gAR AfgHes
ST TR TAT WG § SART g KW
T &, w0 [ AN A qaFA F =
Ffrardr wadl 9 23 fea & ol w1
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Za0 = 7% § fr wfowmeea § &9
& AT AT [ET @ & A1 g A9 Far
ST gHar & qrdy =Sy F 1 Sy 2
ITF AEHIT AL @ g A | AT
ag 7T & wEAr fF S 37 Al &
SIAFIT § SN 37T 3T g9 S 9d ©
I dWi & Fafear  fafqs @@ 9%
37T &7 AU X ©: AL AT grA A%
¥ gy faie o & oe q= & g
ITHF T A9 qAW WIT SR &
AT A FT WT 6T T ST AlSAAST
g Jms  grsew 2 o R
qrdf & wEy TEY §, G WIST HT g
g ar 3@ SFR F gAY gIAA § IA
| FT F L A1 AT IHY, A~
ST F FT, 7 T8l H THT | 30 qTA
q T TG FT AP JIT T A A FY
THhY | Iq ATST-AT Y gH a1 qreel
S foadt gaw fadl srewa & 1 o
ST FT %H F ST FAT TH-GET F
FaT W &) $% Ffed afFq gz F fag
wEA & {98 99 gael o qE-
Wgg TGV eWr wrfgd o1 foel @i
wYq & gatw qw & fa7 v gg

W al o fam ogma € &
qTHT #1 WY KT gfaee 1 7
FW HAIT A § AGl AAT ATET
FEAA FHTE G GFar § AfFa ga%
forg s FT SETE T )\ AREE B
fF s F ate gEw Srgser 49
I AT WL A q afgee T
FW W AqIT grg w oo fagr Sy
THT FW TN fqr ¥ Wi FW uF
g FEl 9 qEHS & | . :
o 3T & fedwanswa
T FWQ B | TE UF FEA WEH
g | T AWME FW @ g o ST
gefeat w@ W @ we 9= fa-

7
=~

HeATES FIA HI AT FIR A G
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Tt WX SO |\ TG AT FH AGL
g faawr 9y 8w E SAW s@w
EAR U o o S 1 S T Y
 SFET F 9 & fad R qeg ay
e ey, oY emaedr =nfEy
§F I A@T F I@A FWT | gER
TAFT SATAIL FATAT ATAE TR AT
€ wmw fFar S oawar @ AT A
@y 5 Q¥ Fred iwwea § | @aw
9gd TR IS AT W AE S
Zqgarem &1 ooy | gEET AW &
g T SSEET Wy Alfod, qEA, I
g A1 LTEY F1 AfwF A qEd
mfex & A9 WEA TR &7 A
g graq § & 39 ma <@l &
gREATl FT g FeaveSwd HoAgl
g afex felmamsm & & | anfe
I A & oA ¥ oAvfey ) feue-
ASATA &7 TEEATHT FT G &
gHar § F4ifs waemr ag ¥ fr g
qw % wigw § zfus & w0 -
e fear 9@\ ST et w3 Q@I
2 q1 g Tar M 9gl FT 9Fd
£ A

e oW R # AREAT &1O&
o ifwr | ghoat 7 awer #1gd
FE & fau Faewa  GwleE
ZFear ¥ &Y gAY 0N AT AT gl
g afer I wias ©7 ¥ wEE@El
AT {7 FAT AEWF g | WU A
fragT & fF afwdl & sema & fag
THe grEItE wEem ¥ O guw
T arar g afes I W A AEF
w ¥ wikasr e F owwa &
s =@fEd | gE ¥ # wA
AT sqaedT g9 aui ¥ =9« @Y
3 1 gaAr ofas sEer W R
Iw ¥ aWi § 9q W g1 GHl
feafs & S@ a& s " AW
F WM TG I @ qF ITERT

P - -
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Serr g adt & wwar g 1w
THF IGHRT RIS, FATd TET T | HTH
AW FT HIT FF qHAT &7 faw-
FI FAT GV ... (Interruptions)
TTEIAFL SAHT THIGTT TET & | o9
®F HRAA ¥ STV @ AT | Fgi
F UAGTHT F1 Jooqd  qEA FT 3@-
FT oomad gwa G feafe we &
seft 1 '

st Fedw WA AW AT §
FforET & WY T AT # S@Ar
Fifed )

ot WgRT g’ FAl: A FgH
F1 waed 7% § % e &1 I
IGWT &7 F9d A TLEAF FT
W W oA g afew A wdwi
I IAF mEAgEl AR W
F faasiawor & 8 WO z9 4
¥ ERAE® qifed | ows &
U ANREA N U A s L i
frge a1 § 39 feAogw ag @aw
i fd A H 25O aw  fawr
ha g1 W% | weals F i agia
TF FOE HEEr A fEaEr wElEdr
FT QEAEAT FET 9T, dg HET OH
four gar T 1 A quAT =Ear g
fF A @ Iq F oW qG I
5 gregem 9w fedy @8 ¥ aF
TR & M g8 § a8 AifE
TR & &0 A& & g&TE FT g7
TS F AT F A FAHE Ay
T AT &0 S 7 8 FOwuEe
afeora @ Ew F1 Aarr gfaar w51
qua 990 | T med ¥ owe &

gv &l U EW g fF @y
aaeatdll & faFemar
I CIS I B (R i

qEve &g a1 ¥\ Fuwmar g fw
Fad W@ (SRS ¥ It
U FT GOTETT G @7 FHAT 2
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oI ATEEEAT 3¥ aid A g % 99-

F1 Ao fer s

T AWl & WE-AE AW FEE

T @ # @ § 5 g O e
foedy ® FE A G, MEFEA AT
F a4 & AT I F q¥ I gH
AFi ®1 OeT & | TEEEI
o g Y 21 ® @ Ay Fmar g
fif ZAT AT F TG T FAT ACH
fr g W A QG A H AT
FT SreFnd AT FL W AT LEFT
F7 qredmT W g & A/ U
#re qrftanll &1 FaE g ¥ TR
fod FuA@ FEead AT FIH R
sraemEal £ aifeat W FE @WET
% 7@ agAr wiEd | aifedl & WY
W agd WX qAA g @ wEdT A
T O Aad I ER FIA FT TAE
Ffwd | T F SEFIA F AE-AT
T FTEAE W SIEAr g o
& =T § fF g W AW 1
£ @ ¥} ¥ wew ag fom o
f5 T A 7 WX 10 Wl § A
G & A @ fe & A, gfw
F gt § o sfaa ¥ AR A 7%
T F AEH AN 1947

3 PM. qaTe SSTAT AT | ST {1 AL FFAT
2 fr ey aeii fag o

Fear =ifen fr afao aw fe=t o
afrT uw A fafvaa ¢ o = |
g fedt ardt ot ® foedy 1 fonely
F A A oAt FEwEd FL A
wifed, @ feeft T wmToaw
iy vy EET fai FE Y SAEA |
T aawdar g, fomd 3a% g U
FoAe Frgead § faa FRATES |

UT AT wEE ¢ AT A FRr ?

[RAJYA SABHA]
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st wgRe waw At 0 F a8 Fg
@rg e = arel %1 wrfas wmyrer >
fareror sroererdy Y 3T TfRT 1 SwET
Fdrer ag g g3 5= arar mfas
T fa srIar o

st dvo Tt : fgrd) amet & oy
afs afrd woT FEOEET FIT ar
afesr sray AT &Y ST TR o

it wgRa s @t : ¥ 98 7 77
WEgfFargm & gm? @ @
frrzsw@ AN ara g & Ao
fgre far & 5 o7 wa=il #Y ga sA &
for a3 = § T & ga o =g
faag & an T gw s o1 @ &

o ¥ AT a8 7% fqdew & fF
I I9C AT, TAT | AR gW Ig
Fifewr w3 i foaey ot @1 &% ok
qf qrer #Y feate Swar F g & g,
T FWIFH 9T A FOAET AR
aw & A go FWIE | A1 7w 39
FFER G AU ag =T & & o9 o
ST gHT a8 gAT AfFT I T & ;i
A AT T FaraEaFe A | (1) Avreer
FEY qEIH  Sfges garel & o
(2) Sz & far wafeat
gt =rfgw A (3) sfrarfq &%
AT T @H T F AT 25 I 7,
WaF WY TATH gWT ARy 1 F
foreY ST-STeaedT § S qUT F g ¥
9 § TE 9Tg 399 I A foehifewr
6 WEF F) @ T G S, T8 FA G |
FFATSHE & g &1 gH fFe a@ &
g F UFT & | 9% T 10 @
FT TF qe5 WM AT A1feu w5
A TAH § sIkfaE AW AR
gHY =TT | 5] AT F JATK FIA F
3W  FT FAT PAT EorvE AT ATRY |
Fg T AT H, 6 WEIT W W@ T &l
AgEaR, § WaE g "l wgRT A
FeAT WEAT § & W wwsuw



181 Finance (No2)

FEEST T, AW FT AW @A
HE TEH-FATEAT HIR AE FT T T
| 91 =gy W wwE awE A gEal
AN T3 FT AT F, TR T &7
FoOTT &4

SHRI S. W. DHABE (Maharash-
tra): Mr. Deputy Chairman, Sir,
the speech of the Finance Mintster
and the Finance Bill, as amended, are
not really encouraging. His speech
is more a platitude about the princi-
ples but it lacks in action which is
contemplated to bring about socio-
economic revolution in our country,
which is an important aspect of our
national economy. In para 22 of the
speech, it has been stated that if the
problem of unemployment is to be
solved, solution is not industrialisa-
tion. Industries must be taken to andg
employment must be created in
rural areas. What are the principles
and what is enunciated in the Budget?
Sir, having worked in the agrarian
trade movement, anybody who sees
the service conditions and the econo-
mic conditions of the rural workers
and bonded labour, he will fing that
they are pitiable. The ILO has
stated in its report that unless there
is investment in human material and
unless people are given, what are
called, food, shelter, education and
medicines, there will be no jncen-
tive to work. Unless the agricul-
tural production increases, there will
be no increase in industrial vrodue-
tion. If this is not done, the pro-
blem of rural unemployment will not
be solved and we will not be able
to give employment to the millions
who are unemployed. Therefore, Sir,
it is very important to point out that
no attempt has been made to provide
the basic needs to the rural workers
who number 47 million. We are
talking about agricultural production
and improving the rural economy.
But not a single word has been said
in the whole Budget speech as
to what they are going to do in re.
gard to the rural workers and the
rural population who are engaged In
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the productive process. Sir, I would
like to quote some decisions of 1he
Government which go against this and
in regard to which, I find, no provi-
sion has been made in the Budget.

During the last so many years,
various land reform legislations have
been brought forward, But the im-
plementation has been very slow.
Even the will for the development of
agriculture never percolated to the:
small farmers and the margina] far-
mers. Much of the money provided
for the development of agriculture
and the tribal areas had to be return-
ed back or surrendered because there
was no political will to take eifective:
decisions to go against the vested in--
terests, to take over the lands from
the big landlords and hand them over
to the small and marginal farmers so:
that they coulg cultivate the lands,
to provide them with the infrastruc-
ture for having small-scale agricul--
ture-based industries and to provide:
them with the finance for increasing
agricultural production. What is the:
picture?

We embarked upon the tweanty-
point programme, Four or five pro-
grammes were mainly in regard to
land reform legislations and improv-
ing the lot of the rural poor. One
was in regard to enhancement of
minimum wages. It is a sag com-
mentary that when we are talking so:
much about rural development, the
people in the rural areas, who are the:
real instruments of production, get
only Rs. 3 or Rs. 4. This also not re-
gularly, Why should not the Finance
Minister fix a national minimum
wage? They have made many state-
ments. Their manifesto also says ‘We
shall provide for the right to work’.
Has not the time come to fix a national
minimum wage so that every able-
bodied person gets at least Rs. 5 as
minimum wage in today’s ecircum-
stances? But no attempt has been
made in this regard. -

There is no implementation machi-
nery at all. Not only that. The rural
people have to be provided with
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[Shri S. W. Dhabe] —

housesites. They Lave to be provided
'with houses. They have to be pro-
‘vided with land for agricultural pur-
.poses. What 1s the picture? Unless
we see that picture, we shall not be
able to understand the implicatinns
of this Budget. In this connection, I
would like to quote the reply which
has been given today to Unstaired
Question No, 175:

“Whereas the reports received by
this Ministry from the States/Union
‘Territories up to 1st January, 1976,
indicate that the number of landless
families who were allotted house-
'sites was 5835 lakhs, the reports
received from them up to the end
of March, 1977, and June, 19717,
indicate that the number has 5one
up to agbout 71.67 lakhs at the end
of March, 1977, and 72.67 lakhs at
the end of June, 1977.”

So, this is the position. 72.36 Iakh
landlesss labourers have been given
house-sites. But the answer does not
say how many Harijans have been
given housesites, Therefore, it is the
‘most disquieting reply; I quote:

“The scheme for provision ot
house-sites to landless workers in
rural areas does not contemplate
grant of any financial assistance 1o
the States|Union Territories for
construction of houses on the hoise-
sites allotted. The workers are ex-
pected to construct houses on the
house-sites allotted to them with
their own resources or with such
assistance as can e provided by
the State Governments and volun-
tary organisations. Some State Gov-
ernments have, however, ben extend
ing assistance both in cash and
kind to help the allottees to cons-
truct their houses. According to
reports received by this Ministry
from the States and Union Terri-
tories so far, about 7.82 lakh dwell-
ings have been constructed on the
house-sites allotted to the landless
workers.”

1 would like to know from the
Finance Minister why there is no pro-
vision for construction of houses for
Harijans an other bdackward -:lasses
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when sites have been allotted to 72
lakh landless workers, Ig it not ithe
responsibility of the Government to
see that along with these Ilandless
workers, the Harijans ang backward
classes also have their own houses?
I do not find any provision having
been made in the budget for
construction of houses on the
houseties allotted to 72 lakh
families. It has been stated in many
reports that these small rural workers
and landless labourers do not have
their own resources or means to
construct houses. It is no use giving
them house-sites without giving them
financial assistance for construction of
houses. (Time Bell rings).

I have got one or two poinis to
make, As regards rural econcmy
and land reforms, the picture is the
same. There is no effective decision-
making authority. The Janata Gov-
ernment is not cl€ar whether they
want to take the benefit of the agri-
cultural production, which should
still go up to the lowest. Still the
same bottlenecks remain ang nothing
is being done in this respect. In this
connection, it has been stated that
more than 860,000 allottees have been
given a little above 12,55000 acres of
land. Now, what is the assistance o
be given? A Central Sector Scheme
was included in the Fifth Five Year
Plan for providing short-term and
long-term assistance to the allottees
of surplus land. The short-term as-
sistance is to be given to each allottee
at the rate of Rs. 100 per acre as
grant per season for the first two agri-
cultural seascns, This money is to
be spent primarily for acquiring the
wherewithals of cultivation, although
a small proportion of it can also be
used for meeting the immediate con-
sumption needs of the allottees. _Slr.
the Central Sector Scheme provides
for giving only Rs. 100 to an allottee.
Can we expect that the agriculturz}l
production will improve with this
small amount of Rs. 100? It is neces-
sary that more investment ig bpro-
vided for in the rural sector. They
must give more funds for the Cen-.
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tral Sector Scheme so that those who
are given surplus land for agricul-
tural purposes could stand on their
own legs. The same is the position
¢. the bonded labour. The Act has
been passed. Now the need is that the
bonded labour has to be rehabilitated.
Taey have to be given land, jobs and
other things. It seems the Govern-
ment is not interested in extending
the rural policy which was made for
this purpose to give them credit. It
seems the policy is not going to be
ex<tended to the rural sector. 'They
have appointed a Committee to go
into the working of the rural banks,
What for? If the Government wants
1) ,give them money and advances,
they must implement the Sivaraman
Committee’s recommendations. They
should also give some maintenance
grant to the bonded labour which is
not covered by the recommendation
of the Sivaraman Committee. I am
really sorry to say that although they
szy that they want the rural indus-
tties to develdp, yet not a single word
has been said in the whole budget cn
this important aspect, nor is adequate
provision made for more finances
which can be prévided to thousands of
workers and which will give them
incentive for producing more.

In this connection, I would like the
Finance Minister to consider the
scheme of Maharashtra State from
which I come. There is an Employ-
ment Guarantee Scheme regarding
giving employmeny to all able-bodied
persons.

MR. DEPUTY CHAIRMAN: Please
wind up.

SHRI S. W DHABE: I am finish-
ing. Under it, if a man has not becn
able to be given a job, he will be
provided an unemployment allowance
and it is under consideration now
that at least one rupee per day should
be paid whenever he does not get a
job. So a beginning has lbeen made
for paying unemployment allowance
in the Maharashira State. Such a
revolutionary step has been taken. I
fail to understand why the Janata
Government which is so vocal in
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making promises of giving unemploy-
ment allowance to the people who
are not employed does not extend this
scheme of Maharashtra State, which
has been operating successfully for a
number of years and which nas keen
very much praised by the inte-
national agencies, to the whole of
india. Therefore, if you see to the
policy, although they say in words that
they want to give a rural bias which
are really meant for the rural people,
small farmers, landless labourers,
marginal farmers ete., yet it is not at
all reflected in all their deeds.

Lastly, I would like to say, Sir,
that the Finance Ministry has issued
a circular which shows that even fer
the industrial workers and ithe Gov-
ernment servants the attitude of this
Government is very unfair. Tne
Finance Secretary issueq a circular on
13th May, 1977, suggesting a 10 per
cent reduction in the existing sanc-
tioned strength and another circular
on 27th May, 1977 imposing & com-
plete ban on filling up of vacancies.
So instead of having more employ-
ment, the policy of the Government
is to reduce employment. My sukmus-
sion is that if the Finance Minister is
keen to have more production and
efficient services, the purpose will not
be served by merely issuing circulars
regarding reduction in staff. They
must foster a climate in which a duty-
oriented society can be created and
more production and employment can
be generateg in this country. In 211
these aspects, the budget is dismal.
Even though they talk of workers
participation and the trusteeship con-
cept of Mahatma Gandhi, not a single
word has been said by the Finance
Minister in his speech about these. I,
therefore, suggest that the TFinance
Minister should reconsider the total
rural economic policy with a view to
providing more finances for the rural
poor so that the rural econmy gets
more boosting up, which is one of
their aims—and it is a good aim. The
rural economy should be encouraged
more so that the people can get jobs.
With these words, Sir. I conclude.
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SHRI U. K. LAKSHMANA GOWDA
(Karnataka): Mr: Deputy Chairman,
Sir, since I have had an opporiumty
to speak on the general budget in
which 1 offered my comments on the
general hudget I shall confine myself
only to a few observations on the
Finance Bill as such.

Sir, we have heard, particularly
from the Congress Party, a general
criticism of the budget. People who
did not get an opportunity at that
time have taken this opportunity to
speak on the general budget. Sir, I
would only like to add here that the
change that the budget has proposed
is in regard to substantial allocation
made for agriculture. In view of the
Janata Party’s manifesto, the accent is
on agriculture and generaiion of
more employment and with a view to
seeing that more industrial growth
takes place, they have made suffi-
cient budgetary allotments for these,
T commended this when I spoke on
the budget and I do not want to re-
peat that again.

Sir, so far as the Finance Bill as
such is concerned, I congratulaie the
Finance Minister on certain extra
consessions he has provided after the
post-budget discussions. Of course,
there have been some suggestions
here that the Finance Minister has
given more consideration to the re-
presentations from outside rather
than from the Members of this House,
In fact, he has taken into considera-
tion several suggestions which were
made both in this House and the other
House and it is only right that he
has had an opportunity to discuss the
matter with representatives of various
associations, bodies and other people
who are aggrieved and who are in a
position to focus their particular diffi-
culties. It is really creditable that
some consideration has been given to
them,

Sir, here 1T would like to mention a
few matters. One is there hag been
a lot of criticism from the Congress
Party with regard to capital gains tax,
Actually, capital gains tax is not a
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new thing. Relief has been provided
in the earlier days also. I agree with
some of my friendg that capital gains
are unearned which are being taxed.
But the unreality of the situation
existing wag that for consideration of
capital gaing the cose which was there
in 1954 wag taken intp consideration
but taking into consideration the gaing
in 1977, the high inflationary tenden-
cies gnd the losg in the value of the
rupee, this becomes unrealistic. Some-
timeg it might so happen that if you
take the real value of the rupee info
consideration. the gain will be very
negligible. So, the Finance Minister
hag now advanced the period from
1954 to 1964, It is really something
which ig desirable and 1 support that.
With regard to investment of capital
gains, there was a limit of five years.
So, in many cases the money was laid
up for five years and was not going in
for productive purposes. Now they
have reduced that time_limit to thirty-
six months, What is wrong in that?
Also Sir, earlier, after paying the capi-
tal gains tax a person could spend his
money as he liked but now, in oider
to get the benefit of tax you can invest
the money in shares or bank deposits.
Angd there is a perscription that it
should be there for thirty-six months.
This is correct and the money wii g0
to national banks as deposits and it
will be utilised for developmental pur-
poses. There is nothing wrong in it.
I cannot understand why my freinds,
Mr. Anandam and Mr.Mulka Govinda
Reddy have given notice of certain
amendments knowing ‘fully well these
facts and also that their amendments
knowing fully well these facts angd also
that their amendments cannot be ac-
cepted here, I cannot see the basis of
and rationale behind some ¢f their
amendments,

So far as investment allowance is
concerned, now it has been provided
only for priority industries. Thirty._
two industrieg were listed but after
reconsideration of representations their
number has been reduced to 29 and

investment allowance will be
made available only after pro-
per investigation. Thig will pro-

vide for investment on industries in



189 Finance (No.2)

backward areas and rural areas I do
not think there is any thing wrong in
it. I support this move, :

But there is one point. The Finance
Minister haz considered varigus
presentations. But I cannot understand
why he could not consider go tar as
the basic exemption of Rs. 10,000 is
concerned. When Rs. 10,000 basic
exemption ig provided, I cannot under-
stand the rationale behind the tax slab
starting from Rs, 8,000 when by pro-
viding exemption up to Rs. 10,000 the
number of assesses and the work of the
department is reduced and desirable
relief has been provided. I wish he
has been provided. I wish he had
had taken that into consideration.

So far as wealth tax ig concerned,
again I find that there has been an
increase. Only last year itself the
high rate of wealth tax was reduced,
but the present Finance Minister con-
sidered it to be unrealistic ang made it
one per cent more, But I cannot see
the rationale behind his giving restros-
pective effect to 11, It hag been more or
less accepted as a good principle that
taxation should be only prospective
but in the case of wealth tax it has
been made retrospective, making it
effective from 1976-77 1 wish this had
not been done. Earlier also I mention-
ed that there is one difference in re-
gard to basic exemptions provided
between agricultural wealth and
general wealth,

Originally, Sir, specifically a limit of
Rs, 1.50,000 was provided for as exem-
ption for agriculture but now it has
been completely merged. In the case
of an agriculturist, he gets a total ex-
emption of Rs. 1,50,000, whereas a
non-agriculturist gets exemption up to
Rs. 1,00.000, as is normally done, for
residential houses and also Rs. 1,50,000
for bank deposits and other things.

I would only request the Finance
Minister to look into this and see that
when the Committee goes intp this
matter this is algg considered,

AN HON’BLE MEMBER: Is it all
put together?
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SHRI U. K. LAKSHMANA
GOWDA: Put together, they get ex-
emption for Rs. 1,50,000 whereas in
other cases they get an additional be-
nefit—additional to the norma)] benefit.
What was specifically thought of at
that time for agriculture is disappear-
ing now—I do not know whether in-
tentionally or unintentionally; but, by
the several amendmentg to the Fin-
ance Act last year and previous year,
this 1s the outcome and this is the
way in which assessment has taken
place.

Sir, one or two other matters. One
is with regard to the gimplification of
the tax returns and all that. I con-
gratulate the Finance Minister for
having appointed a committee to go
into thig matter. 1 do not want to go
into question of the personnel of the
committee, but I congratulate him that
he has appointed a committee. Sir, it
is all right for large business houses
or people with large incomes who can
have very competent auditors to look
into their regular assessment prob-
lems; they would not have so much
difficulty. But normally what hap-
pens is that this plethora of self_assess-
ments create great difficulties for an
ordinary man. For example, you have
to pay advance tax, and the advance
tax, the rest of the tax has to be paid
in three instalments, Then there is
the Compulsory Deposit amount which
has to be paid before the 15th of
March. In the case of agricultural
and general income, you have to
assess whether your income is going
1o be more than that of the last year,
and if it exceeds by 20 per cent, you
will have to increase the advance tax
to be paid by the 315t March and then
after that you have self-assessment.
If there is any deviation or time.lag,
you get involved in the penalty pro-
ceedings. Then the penalty proceed-
ings will go on. So, simylification
should be there. According to me,
there is no need to have this advance
tax. Now they have given relief for
payment of advance tax in the case
of non.residents. Why should it not
be done in the case of residents also?
For one year there might be some diffi-
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culty. As soon as a return is filed—
now they have the self-assessment
tax or the provisional tax—let the
self-assessment tax be collected and
after that within a short time let them
complete the assessment and whatever
difference be there may be collected.
This harassment of penalty proceed-
ings, time-lag and all that is causing
a problem and every time the forms
are being gimplified, they actually be-
come more complicated. A previous
committee went into it. If you look
into the forms which you have to fill
up—may be for business people, for
agricultural people, for business peo-
ple—you will find all sorts of com-
plications are there. Even for filing
of returns. if you have non-business
income, it has to be done by the 30th
of June; if you have a business income,
you have to pay by the 31st of July.
There is so much of confusion. I hope
the Finance Minister, while going nto
the terms of reference of the com-
mittee, will see to it that simplification
comes about so that it becomes easier
for the assessees and the whole proce-
dure is streamlined.

Then, another thing now happening
is that the Central Board of Revenue
gives a target to the Commissioners,
that sg much tax should be collected
this year, there ig financial stringency,
difficulty or whatever it is, Then it
comes down to the Income-tax Officers,
When a target 1s fixed it is found over-
assessments have been made and then
the people assessees are asked to go in
appeal. Talking of statistics, earlier
at one time in a meeting of the Con-
gultative Committee of the Ministry of
Finance it was said that 70 per cent
of the appeals the assessees had won.
I am not blaming the Income-tax Offi-
cers. When in a circle they say that
you collect Rs, 30 lakhg before the end
of 31st March, such things are bound
to happen. The Income-tax Officer
knows that the assessments are more;
and if there is anything, he says you
go in appeal. So something must be
done about this, For that, as I said,
you have only twq taxes, first, the
self-assessment tax, and then, if the
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assessment ig made within a short
time, the balance tax, if any. Then
there is so much talk about income-
tax arrears which have gone up. If
quick assessments are made and any
person going in appeal hag to pay the
money before doing so, the arrears
will be less. So that alsg should be
taken into consideration. Anyway,
the Finance Minister hag gohe out, I
hope the other Minister will convey
this to him.

AN HON’BLE MEMBER:
call him?

Shall I

SHRI U. K, LAKSHMANA GOWDA.
I do not want him back now because
his moving out might be because some
urgent matters are beyond hig control.
I expect him to be back here quickly.
So, T would like Mr. Bakht to convey
to him.

Another thing is with regard tg re-
ductiorn in the rate of interest the
banks pay to the depositors. For over
five years they say that it will rernain
10 per cent. Where 1t was 8§ per cent
earlier on three years’ deposits, it has
been slashed down o 6 per cent. It
is very much concerned with the
smali depositors who deposit for less.
than five years. If a person deposits
for three years, he gets only 6 per ceng
whereas 1t was 8 per cent, I cannot
find any rationale behing it. So far
as the larger investors in companies
are concerned, you will find, Sir, that
people can invest in what I mean
safer companies just like the banks,
the Tatas, the Kirloskar and others
and get between 124 per cent and 15
per cent interest for one year deposits.
Then who is going to put his money
in the nationalised banks? And, then,
We cannot complain that the deposit
mobilisation of the banks has gone
down. 1t is a reirograde policy,

SHRI LAKSHMANA MAHA-
PATRO (Orissa): Ig it intentional?

SHRI U. X, LAKSHMANA GOWDA
I do not know. If it had been the
C.PI, I would have said that it is in-
tenlional. I do not know whether it
is intentional or unintentional.
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On what you call the savings Bank
account, the interest has been reduced
from 5 per cent to 3 per cent. If you
see the argument which the Finance
Minister gave last time, he said that
the large account holders put their
money in SB accounts with cheque
facilities. On SB accounts you give
5 per cent interest if you do not take
the cheque facilities, and if you give
cheque facilities, you give 3 per cent
interest, I do not think that it is a very
correct decision. If you are consider-
ing deposit mobilisation from the small
sector or the middle sector to the na-
tionalised banks, there should be
higher return on their investments.
Otherwise, who is going to put their
money in the banks?

SHRI HAMID ALI SCHAMNAD
(Kerala): It would encourage people
to invest in companies rather than
allow their money to idle in the
banks.

SHRI U. K LAKSHMANA
GOWDA: If you say that these people
should also invest in companies, they
cannot do so because companies will
not accept deposits of lesg than 1 lakh
or 50 thousand rupees. This hurts in
the long-run the small depositors.
This is a matter we must immediately
go into.

I am speaking about the small peo-
ple. My friend, Shri Chandra She-
khar, President of Janata Party, also
spoke about it when the deposit in-
terest was reduced. What will happen
now that the interest rateg have been
enhanced in the case of industries, and
for others it has been reduced. They
get the money at 12 per cent or 11 per
cent and the export-oriented ones at
much less, and then the companies can
accept deposits at 15 per cent for one
yvear deposits, I cannot understand
why the bank interest should
be reduced from 8 ©per cent
to 6 per cent, for even three-year
deposits. Unfortunately the Finance
Minister is not present here. I hope
that this will be conveyed to him that
some urgent consideration should be
given to it, etherwise, deposit mobili-
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sation in the rural areas for all the
nationalised banks will surely go
down. People would rather by force
g0 to the 'money-lenders where they
can get 10 per cent or 15 per cent in-
terest. While trying to get more in-
terest, they might loss the capatal also.
This matter also should be given ut-
most consideration, Sir.

Sir, so far ag the tax-concessions
provided for business companies on
opening their businesses in rural areas
are concerned, I commend them, It is
very desirable aspect because till now
only the Government wag taking upon
itself the burden of development of
industries in the rural areas or the
backward areas. Certain amount of
pressure on the larger businesg houses
will certainly help them ang then
these tax.concessions Wwill provide
that. But, Sir, I am not happy on the
definition of rural areag as provided
here because many Members from this
side and that side have expressed
their apprehension thag if you say 8
km. or 15 km. as the definition of the
rural areas, a person starting an in-
dustry 15 km. from Delhi or providing
some social amenities in certain greas,
can claim it. I hope that they have
got a specified authority to go into
these things. I would request the
Finance Minister to look into it im
such a way that the actual location of
these industries and its diversification
to the backward areas should definite-
ly be in the backward areas. You give
whatever additional tax concessions
you want to give; I am prepared for
that. But there must be some speci-
fied authority which should look into
it and see that it is not misused.

Then one other matter is with re-
gard to the amalgamation of sick and
unproductive units with productive
units. Some apprehensions have beem
expressed here that it is only the busi-
ness houses which will have amalga-
mation with sick mills and so they
will get all the benefits. My friend,
an auditor of experience, Mr, Anan-
dam, himself went on to say why the
Government itself should not do it
since they are going to give tax con-
cessions by writing off the losses of
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the amalgamated firms to the extent
of 65 per cent, and in any case 65 per
cent of the tax ig written off and it is
a loss to the Government. But what
has happened is, take the case of tex-
tiles and also the tea industry where
corporationg have been formed and
they have been taken along with the
public sector undertakings, There has
been a further loss. It has been a bur.
den on those companies and we al-
ways complain here that these corpo-
rations, having taken over the sick
mills, have come up with losses, and
it is a loss to the exchequer. This loss
1s made up by payment from the ex-
chzquer in toto. If you encourage or
rut pressure on these industries to ab-
sorb these sick industries, then though
a certain amount of tax relief goes
to them, at least they will be in a
position to bring them up and they
will improve, and they would not be
a drain on the general exchequer to
that extent. From this point of view,
this is a welcome change. But at the
same time, there were certain appre-
hensiong about people misusing this
provision through their own family
business, that is deliberately trying to
make an industry sick and then hav-
ing it taken over by the others. But
sufficient safeguards have been provid-
ed. They have got three gafeguards.
It has to be certified; il has to go
through a specified authority; and a
particular unit has got to be a loss-
making unit. So stringent application
and implementation of these safe-
guards, I am sure, will mitigate to a
great extent any such malpractice
which may come. I do not mean to
say that malpractices will not be there,
But the Finance Ministry has to be
very vigilant about it to see that the
result that they expect from this
amalgamation will definitely come.

My friend, Mr. Kalyan Roy, was
mentioning something about bonus
shares and he said that so many com-
panies have given bonus shares and
that ig affecting labour. I cannot un-
derstand the rationale behind it. Only
when a company makes profit and the
amount goes to the reserves, they give
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bonus shares to the shareholders. That
need not come in the way of bonus.
The difficulty on bonus came last year
because of the amendment of the
Bonus Act which denied the right of
the workers to a minimum
bonus of 833 per cent and
also said that bonnus need not be paid
when a unit did not make a profit.
But I do concede one point which re-
quireg the vigilance of the Govern-
ment. That is, when establishments
which have not paid their provident
fund, which have diverted their com-
pulsory deposit amounts, etc., want to
issue bonus shares the Company law
administration—because they are the
authority to sanction bonus shares—
should see that such units are not al-
lowed to issue bonue shares. But we
cannot make a genera] accusation and
say that any company which issues
bonus shares is a fraudulent company.
You have the Company Law adminis-
tration. I certainly support Mr. Kal-
van Roy’s view that there must be a
proper implementation and scrutiny
by the Company Law administration,

Sir, I have nothing else to add.
Since the Finance Minister went away
when was mentioning about the bank
deposit rates. I hope Mr. Sikandar
Bakht will convey it to the Finance
Minister. T do not think he has made
any notes. I hope he is carrying it in
his head. -

SHRI HAMID ALI SCHAMNAD:
He has a very good memory.

SHRI U. K. LAKSHMANA GOW-
DA: Mr. Kalyan Roy was comment-
ing on that earlier. Only if the Fi-
nance Minister makes a reference to
these points in his reply I will con-
cede that Mr. Bakht has got a very
good memory, Thank you,

SHRI HARSH DEO MALAVIYA
(Uttar Pradesh): Sir, the Janata Gov-
ernment began its innings by first go-
ing to Gandhi Samadhi and taking an
oath and they would like the whole
world to believe that their philosophy,
their whole policy, is guided by Gan-

“
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dhian teachings and Gandhian
methods and Gandhian ways. But I
strongly repudiate this assertion be-
cause their policies may be anything,
they are certainly not  Gandhian.
Their philosophy ig mainly the Swa.
tantra philosophy of which Mr. H. M.
Patel, our honourable Minister of
Finance, is one of the intellectuals—
he used to be-—and then the philoso-
phy of the tantra jantra and mantra.
Ag far as the tantra, jantra and man-
tra philosophy is concerned, before I
go to the Swatantra aspect of the
Janata philosophy, I would with your

permission, read out gz newg item
form yesterdays ‘National
Herald’ from  Lucknow—showing
the full  faith of the

Swatantra leadership and particular-
ly of its two strong men, Shri Rajna-

rain and Shri Charan Singh in tan-
triks:
[The Vice-Chairman (Shri U. K.

Lakshmana Gowda) in the Chair.

“Gonda, July 25. Purshotham
Nath Kapur of Lucknow, said to be
the ‘tantrik guru’ of some political
leaders, was nabbed along with a
young woman by the Chief Vigi.
lance Inspector (Railways), Mr.
P. K. Takru, on July 23, while he
was travelling to Darjeeling by the
2.Dn Mail train from Bara Banki
in an airconditioned coach on a
card pass No. 1152 which was issu-
ed in the name of Mr. and Mrs.
P. N. Kapur. The pass wag found
to be forged and his companion
bogus. Kapur and the young
woman were taken into custody and
charge-sheeteq for cheating the
Railways.”

“They were sent to the GRP look-
up where search was made of their
personal belongings. A bottle of
foreign liquor was seized.”

Now. Sir, thig is very important.

“Kapur, according to the general
diary report of the GRP post, con-
tacted Mr. Rajnarain of Delhi on
phone. The Minister immediately
instructed the SP (Railways) and
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the Head-Constable on duty to re-
lease Kapurs on bail.”

“The same evening it is reported,
Mr. Charan Singh enquired about
Kapurg from the Gonda GRP.”

“Kapur was produced before the
Railway Magistrate with hig ‘wife’
Tara Kapur. They were released
on a personal bond of Rs. 2000.
Political pulls and pressures in this
case have caused flutter in the rank
and file of the railways.”

Thig ig the tantrik aspect of the Janata
Government and in which we have

seen Shri Charan Singh and Shri
Rajnarain very much involved. But
there is
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Now, Sir, in less than four months
the real character of the Janata Party
is before us. Their only achievement
up to-date is, they do a lot of tom-
tomming about civil liberties, restora-
tion of democracy etc. But the great
achievements are the commissions of
inquiry. That ig number one. Any
number of commissions of inquiry are

appointed. Let them be blessed by
those commissions. But the more
important thing is that in the very

first quarter of this year the price rise
is about 3.4 per cent—since they have
come intg power. And according to
Mr. H. M. Patel, our honourable
Finance Minister, this increase is be~
cause of the increase in monetary
supply. In the Budget, the total re-
ceipts were shown as Rs. 15,496 crores
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and the total expenditure was shown
to be Rs. 15,568 crores so that there
wag a deficit of Rs. 72 crores. After
that certain concessiong were given
and finally the deficit has been increa-
sed to Rs. 93.6 crores. The Janata
Government is claiming that they
have succeeded in bringing down defi-
cit financing considerably. But there
are certajn facts hidden and I am

bringing them to the notice of the
House.
The total deficit is not Rs. 93.6

crores, Actually the deficit figure

is
Rs. 893.6 crores. How? The
Budget hag provided for bor-
rowing to the tune of

Rs, 800 crores from the Reserve Bank
of India against foreign exchange re-
serves. Any borrowing in the present
situation is bound to be inflationary.
The Reserve Bank foreign exchange
ig being built up by money sent from
abroad by Indians living there. This
money is bound to go into circulation.
Therefore, the total deficit would be
of the order of Rs 893.6 crores and
not merely Rs. 93.6 crores as they
claim. The Government want to bor-
row from the Reserve Bank of India
against foreign exchange Reserves by
issuing special securities. There will
be an increase in the money supply.
But will the production of goods in-
crease to that extent? If they can
arrange that, we can expect that they
will meet thig deficit. But it is not
likely that the production will in-
crease tp that extent.

Then there is the menacing problem
of unemployment. Since many of my
friends have spoken on that, I would
not touch on this point. What is re-
ally needed in the present situations
that there should have been a massive
increase in the Plan outlay, a vigor-
ous programme for expansion of pub-
lic sector and a strategy for integrated
development of agriculture and, as our
other friends have pointed out, small
scale industries and large-scale mo-
dern industries, and curbing of mono-
polieg and their power to exploit the
people both directly and indirectly.
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Actually the Budget has provided
for an increase of 27 per cent in the
Plan outlay. But in real terms this
increase is much lesg than what appe-
ars to be at the first sight because of
the rising prices and so many other
factors. Though according to them
the increase is 27 per cent, in actual
terms it will be much lesg and it is
difficult for anybody to say what it
will be considering the gpiralling pri-
ces. The actual increase may only be
5 per cent as some economists say....

THE VICE.CHAIRMAN (SHRI
U. K. LAKSHMANA GOWDA):
You have to wind up now.

SHRI HARSH DEO MALAVIYA:
You took nearly 25 minutes.

THE VICE.CHAIRMAN (SHR1
U. K. LAKSHMANA GOWDA):
It is laid down that so many members
from your Party want to speak.

SHRI HARSH DEO MALAVIYA:
I will try to be very brief. There is
another aspect. Thig is about the in-
centives for rural development of
which you were just now speaking.
Industrialists go out with a view to
encourage rural development. The
Finance Minister announced certain
concessions in order to encourage com-
panies to undertake activities for ru-
ral welfare and uplift. If they incur
expenditure on such programmes for
rural development, then they will get
certain tax concessions.
made a very good point. They will
go and build a factory eight mileg this
side of the city and get all these con-
cessions. Then, Sir, there is another
thing. They have been stressing the
need for 'encouraging labour-intensive
technology to boost employment op.
portunities. Well, the Finance Minis-
ter hag provided for a 35 per cent in-
vestment allowance o encourage the
use of plant and machinery by using
the know-how developed in the Gov-
ernment laboratories, public sector
units and the universities. Now, Sir,
it is estimated that this would mean
a gift of Rs. 213 crores—and somebody
says that it is Rs. 220 crores—to the
big capitalists. Now, we know how
the capitalists can befriend the poli-

You have
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ticians. Viewed in this background,
the situation becomeg rather serious
I say thig because, according to a sur-
vey conducted by “The  Economic
Times”, there has been a 41 per cent
increase in the assets of the top 20 big
houses in the country. The Birlas are
occupying the top position in the
Indian business world with total assets
of Rs. 1,065 croreg and the Tatas, who
have been holding an envious and
pre-eminent position in the business
world, are now having assets to the
tune of Rs. 975 crores. The Birlas
have exceeded one thousand crores
and the Tatas are having now assets
worth Rs. 975 crores. There are 20
large industrial houses in the country
whose assets exceed a hundred crores.
Now, Sir, this is the position. On a
aggregate, the assets of all the 20 large
industrial houses have expanded from
Rs. 3,516 crores in  1970—73
to Rs. 4,696 crores and their net pro-
fits have risen from Rs. 1,431 to
Rs. 2,012 crores!

SHRI PREM MANOHAR: Who is
responsible for this? You are respon-
sible for this,

SHRI HARSH DEO MALAVIYA:
My fear is that you are taking steps
which will further help them. That
is my fear.

Now, Sir, on top, of this, they are
inviting the foreign investors to invest
in our country. They are inviting
foreign investments.  Sir, there is
a statement made by shri Biju Pat.
naik. But I will not take the time
of the House by reading it out now.
I think you would have read it in the
newspaperg of the 25th July. Another
very interesting thing is the Calling-
Attention Motion which was tabled
by Shrimati Sumitra Kulkarnj yester-
day, who has gone from our side to
their side. Sir, the subject-matter of
that Calling-Attention Motion is very
interesting. She wanted to call the
attention of the Minister of Industry
to the reported variance in the decla-
red Industrial Policy of the Govern-
ment of India arising out of the alle-
ged acceptance of over eighteen thous-
ands croreg of foreign private invest-
mentg for the setting up of three ex-
port-oriented gigantic steel plants in
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the country and also allowing a mul-
tinational corporation to invest in the
manufacture of radio receivers in
Punjab....(could noises heard in
House) Sir, the moment I mention the
word ‘“multinational”, the clouds are

making the noise and there is the
sound of the thunder...
THE VICE.CHAIRMAN (SHRI

U. K. LAKSHMANA GOWDA): You
can speak about it when that Calling-
Attention Motion is taken up. You
now wind up, please.

SHRI HARSH DEO MALAVIYA:
Sir, just at the mention of the word
“multinationals”, the clouds will
crack down upon you. That is what

I wanted to say. I will now try to
conclude,

The same {rend no prevails, en-
couraging the monopoly capital and
encouraging the penetration of the
monopolists in the villages and en-
couraging the kulaks, completely ig-
noring the landless labourers. They
are taking back the lands from the
landless people which were given to
them during the last two years or so.
This ig the policy which this Govern-
ment is pursuing. Then, in the field
of foreign policy also, they are increa-
singly following the Swatantra line.
You know  what the Swatantra
line is. You know what Mr. Morarji
Desali, our revered Prime
Minister, has saig about Mr.
Carter. Mr. Carter has spoken about
armaments and about so many other
things. Mr, Morarji Desai says that
he agrees with Mr. Carter. But Mr.
Carter is also building up the Diego
Garcia base. Morarjibhai is in gene-
ra]l agreement with 'Mr. Carter—not
with the building up of Diegg Garcia.
But, Sir, so far a5 their foreign policy
is concerned, today there is clearly
visible a tilt towards the West. We
are gradually finding the real face of
“genuine non-alignment”. “Genuine
alignment” is really meaning more and
more alignment with the western block
and getting away from the position
cf non-alignment, anti-imperialism
and anti-colonialism, There iz the
whole history of the non-alignment
movement. But I will not take the
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time of the House to go into that.
The third world, developing countries
have to be closer to the socialist coun.
tries because that helps.

The whole emphasis of the Janata
Party is on the change of heart. We
are happy to know that our friend—
Shri Mohan Dharia, our colleague and
our friend 1 respect him—
has been talking of change of
heart. I do not know what
actually, the theoreticians on that side
—1I call them five finger theorists—say
that God has not made the five fin-
gers equal and there cannot be social
equality. I have heard this from the
mouth of the hon. Prime Minister
himself. Their whole concept is that
God has made somebody poor and
somehody rich because of the man’s
deeds or sing in his last life. This is
the whole philosophy running this
Government. And in such a condition
how can they exercise any control
over what is happening today.

You are merely a regional party.
Assam, West Bengal, Tamil Nadu,
Pondicherry, Karnataka, Kerala, Maha.
rashtra, Punjab and Jammu and Kash-
mir—nine States—are out of your
hands. You are a regional party. You
are trying to denigrate Nehru.
You talk of Gandhiji but you
do not act according to his principles.
You do not realise what it is to main-
tain the unity of this country. What-
ever you may say about the Congress,
one great thing which the Congress
dig was to maintain the unity of this
country. And, therefore, I would
suggest that there is 3 clear need for
you to revise all your policies, revise
this Budget, change your policies,
otherwise you are doomed and your
party is doomed.

THE VICE-CHAIRMAN (SHRI U.
K., LAKSHMANA GOWDA): Mr.
Murasoli Maran. It is your maiden
speech, You can take 15 minutes.

SHR1 MURASOLI MARAN (Tamil
Nadu): Mr. Vice-Chairman, Sir, let
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me congratulate the Finance Minister
for having given concessions to the
extent of Rs. 21.6 crores. Sir, we ex-
pected much from the Finance Minis-
ter because this Budget happens to
be the first non-Congress Budget in
the history of India, even though pre.
viously Budgets have been prepared
by nen-Congresg Ministers. But as
the Finance Minister himself has con-
fessed in hig party meeting, “in 3 way,
this Budget did not reflect the Janata
Party’s thinking. “Perhaps he had
many constraints while preparing the
Budget. The previous Government
hag set in motion price inflation at
the annual average rate of over 12 per
cent. Besides that, there was increase
of 17 per cent in money supply dur-
ing 1976-77. So obviously, the twin
objects of the Finance Minister should
have been to control inflation and, se-
condly, to utilise the resources in such
a way as to create more employment
opportunities. But I fear whether
this Budget contains bold strategies
to solve these problems.

Sir, let me take the issue of deficit
financing, Our ‘hon. Finance Minis-
ter says that the overall Budget de-
ficit ig about Rs. 93.6 crores. Gene-
rally what the Finance Minister tells
may not happen at the end of the year

It usually happeng with the
4 P.M. Finance Ministry. They give

one figure now and later on
naturally the figures are changeg due
to circurnstances or due to some ac-
counting methods. As students of
economics, we all know that deficit
financing takes place if the Govern-
ment goes to the Reserve Bank to
cover budgetary gap and draws cash
balances. Secondly, it takes place by
borrowings from the Reserve Bank
against Treasury Bills. Thirdly, it
alsg takes place if the @Government
borrews against dated Government
securilies. The deficit-financing mate-
rialises when the bills issued by the
Reserve Bank mature either in 93
days as in the case of treasury bills
or after several years as in the case
of dated Government securities.
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But it ig said tht the budget estimates
exclude Reserve Bank  borrowings
agamsi dated debts. This is some-
thang arbitrary and illogical. For
exainple, let me quote Mr. T. T. Krish-
namachari, While presenting his Bud-
get in 1965, he said:

e

“Reserve Bank subscriptions to
dated securities represent deficit-
. financing and that this form of bor-
rowing must be elimmated if we
are to make a decisive impact in
the economy.” oy =

This jg what Mr. Krishnamachari said
as far back as 1965. I think that this
situation still continues. While bor-
rowing from Reserve Bank against
lreasury bills is considered in the tra-
ditional sense as deficit-financing,
whereas borrowing against the dated
Government securities are not all
consiGered as deficit-financing, Last
year, in 1976.77, the deficit-financing
through borrowings against treasury
bills i.e., under the restricted concepts
was to the extent of Rs, 425 crores.
But against the dated debts, they bor-
rowed Rs. 740 crores. So, the total
deficit-financing came to Rs. 1165
crores officially. Therefore, definite-
ly we cannot believe if the Finance
Ministry says that deficit is only Rs.
93.6 crores. It is most misleading to
continue this restricted practice. That
means you are revealing to the people
the partial truth. This sort of thing
wag first exposed by Mr. T, T. Krish-
namachari in 1965 I think the hon.
Finance Minister will throw some
light on this matter

Sir, as usual, big business gets the
usual concession. Now it is called
‘investment  allowance’. Previously,
it was ‘development rebate’ and then
‘depreciation allowance’. Last year,
1 think Mr. Subramaniam initiated
fiscal incentives during emergency in
some other name and it is continued
this year also. I would like to bring
this t6 the notice of the hon. Finance
Minister. In 1967, when Mr. Bootha-
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lingam gave his report regarding
simplification of tax structure, he re-
commended scraping of development
rebate as it encourages “more liberal
and less careful use of capital re-
sourceg than otherwise”. So, former-
ly it was development rebate. Now
it has got a new name of investment
allowance, Investment allowance
varies with capital. The higher the
capital, the larger the tax benefit. Sir,
carlier there was a distinction bet-
ween prioritV and non-priotity indus-
tries in the matter of giving develop-
ment rebate. I am sorry that it has
now been abolished. Now the indus-
tries indulging in the manufacture of
refrigerators, air-conditioners and
even motor-cars are getting this in-
vestment allowance, We want growth.
There is no doubt about it. But
growth should be in the right direc-
tion. This kind of investment allo-
wance induces the installation of
plant and machinery that simply dis-
places labour. For example, our
friends from West Bengal may know
il better. The jute industry there got
rid of about one-fifth of its labour
force during the last few years. So.
I think, the Finance Minister should
pay more attention to this point whe-
ther this kind of investment allo-
wance should continue for ever.

Again, Sir, preferential tax treat-
ment is given to small-scale industries
set up in rura]l areas. And the rural
areas are given a strange definition
in the Bill in the sense that they
should be about 15 KMs from the local
limits of the municipality, and there
is a population criterion that popula-
tion should be less then 10,000. But
more than the population, the distance
from the municipal limits is much
more important. Generally, Sir, a
smail-scale industr‘V or any industry
for that matter is not started right in
the midst of a town. Generally in
the outskirts only small-scale or big-
ger industries are started. But in the
name of rural development allowance,
you are throwing open the gates of
preferential tax treatment to al] kinds
of industries. I think the big brother,
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the monopolies, will come in a big way
tc enjoy these benefits. Moregver,
the name ‘rural development’, I think,
is a misnomer. We should call it
suburban development. Sir, it is not
good. We believe in geographic dis-
persal of industries. In fact the de-
fimtion should have been different. The
industry should go to the villages. Ins-
tead of municipal limits, if you said
that the small-scale industries should
be set up in panchayats to get this tax
concession, I can understand it. Natu.
rally, by using these allowances, they
would build up the necessary infra-
structure which would help again in
the development of rural India, I
am sorry, Sir, it has not been done.
Again, Sir, regarding the rural deve-
lopment allowance, for the first time,
the private sector is given a helping
hand. It is the private sector which
is now being introduced to this rural
deveilopment allowance. I do not know
how our private sector is going to use
this facility, But we all know the his-
tory of private sector in India. It has
not acted with a social conscience so
far. You have given the allowance
to the co-operative societies. That is
good because they are part and par-
cel of the rural life. I do not think
this kind of allowance will help the
rural development. In fact the theory
is that the Government should get
more money from the private sector
and gpend it for the rural develop-
ment. Now we have taken a reverse
direction. I think, it will not be good
uitimately. o

Then, Sir, comes the excise duty on
bidis. I know that it has been said
many a timeg in this House and the
other House but our Finance Minister
has rejected the demand to reduce the
excise duty. We all know  that
it wag first introduced in
1975 following the recom-
mendations of the Sivaraman Com-
miltee. Sir, the Committee recom-
‘mended a single point excise levy on
.the final product, that is, bidi, ins-
tead of the present excise levy on bidi
tobacco. The Committee further re-
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commended to increase the excise duty
on bidis gradually and to reduce 1t
on bidi tobacco so that it may be ex-
empted fully during the next few
years. But, Sir, unfortunately, what
Wwe are seeing now is something dif-
ferent. Now the two point levy i3
continued. Andg the Finance Minis-
ter has gone one step further in in-
troducing a steep rise. I know most
of the Janata Members hag been in
detention and they could have seen
with their own eyes how the prisoners
there in the jails would crave for a
smoke of bidi. They would have
sacrificed their food for getting a bidi.

SHRI N. H. KUMBHARE (Maha-
rashtra): Even a glass of milk.

SHRI MURASOLI MARAN: They
will give everything For the poorer
sections bidi-smoking is not a luxury
but it is necessity.

SHRI HAMID ALI SCHAMNAD:
Whatever you may say, they are not
going to concede this point. They
have made up their mind,

SHRI MURASOLI MARAN: Of
course, I understand that smoking
should be discouraged. It has a
moralistic approach. Sir, it is a big
cottage indusfry and we should not
forget that fact. Sir, there
is a big anomaly here. The
total amount involved in the sale of
cigarettes is about Rs. 600 crores,
whereas the total amount involveq in
the sale of bidis is lesg than Rs. 500
crores. For cigarettes it is Rs. 600
crores and for bidis it is only Rs. 500
crores. But excise duty on cigarettes
would yield only Rs. 12 crores, whereas
the proposed levy on bidis would
vyield Rs. 35 crores. Sir, is this not in
anomaly? You have exempted the
cigarette smoker and you are taxing
more the bidi smoker. Sir, as I have
said earlier, we should not forget
that even though smoking is injurious
to health, it is a big cottage industry
in India. I am told, Sir, that there
are five hundred thousand people ful-
ly employeq in the bidi industry and
15 to 27 million people work part-
time in this industry. Then, Sir, there
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are nearly one million people engag-
ed ip subsidiary jobs. I am also told
that out of them there are about one
million people who are Adivasis or
Scheduled Castes, who are engaged in
this industry. Sir, in Sri Lanka,
Burma and Pakistan they have
understood the employment poten-
tial of this industry and they have
undertaken schemes for the develop-
ment of this industry. For example,
in Burma the Government has set up
an independent corporation to help
the growth of bidi industry. For all
these reasons, I would once again re-
quest the hon. Finance Minister to be
considerate to the bidi indsutry.

,

Then, Sir, I come to the newspaper
industry. There is one per cent excise
duty. The Financé Minister has said
in his Budget speech that “the small
newspapers have already been exem-
pteqg from this levy. It is now pro-
posed to extend this exemption to
medium newspapers also.” But. in
fact, it is not going to be so. For
example, according to the recent noti-
fication of the Ministry it has been
said that those newspapers which have
a turnover of more than Rs. 35 lakhs
per annum or which have a circulation
of more thap 50,000 copies, should
pay this excise duty. I do not know
what is meant by medium newspapers,
according to the Finance Ministry.
Sir, I should thank the Finance Minis-
ter for he has abolished the import
duty on newsprint because the Janata
Government fought for freedom and
for the freedom of the press. So,
naturally they understand the value
of the press freedom. But, I would
urge Upon the Finance Minister to
save the medium newspapers also
because now the country is exploited
by giant newspaper monopolists. We
have seen during the emergency that
it was actually the small and medium
newspapers which fought for free-
dom more courageously and boldly
than the giant monopoly newspapers,
barring one or two exceptions. There-
fore, now because of this one per cent
levy the medium newspapers are
affected. So, I would urge upon the
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hon. Finance Minister to revise the
definition of medium newspapers, i.e.
the limit of turnover in the case of
newspapers should be raiseq from
Rs. 35 lakhs to Rs. 75 lakhs, and the
limit of circulation which is 50,000
now, and not logical at all, should
be raised to one lakh copies. Much
depends upon the price factor. So,
I would request the hon. Finance Mi-
nister to revise these limits if he
wants to help medium newspapers.
It does not need any amendments;
just a notification will do.

Then, Sir, the celebrateq move 1o
import watcheg has been worrying
our mind, We could not follow the
logic behind it. In one way here the
excise duty is levied on home-made
watches but again you are allowing
import of watches and you have re-
duced the import duty also. I do not

understand the rationale behing this
thing.

AN HON. MEMBER: To discourage
smuggling.

SHRI
(Andhra
smuggling.

JANARDHANA
Pradesh):

REDDY
It is to stop

SHRI MURASOL] MARAN: Sir, we
have oqur own public sector organi-
sation for the manufacture of watches.
The H.M.T. has given a plan to manu-
facture 7 million additional watches
with Swiss collabdration, which would
cost Rs. 60 crores. So, they have
applied to the Finance Ministry for
allocation of free foreign exchange,
It is lying idle there. I would like to
know from the hon. Minister what
happened to that suggestion. I would
say that instead of importing watches,
we should grant Rs. 60 crores worth
of free foreign exchange, This is my
suggestion.

Sir, the other day in the Lok Sabha,
the hon. Finance Minister suggested
that sales-tax would be replaced by
excise duty., I think it is a very
dangerous suggestion. But, fortunate-
ly, he also suggested that he would
consult the Chief Ministers of States.
I am sure, Sir, not even g single
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Janata Chief Minister would support
this view because sales-tax gives the

main support to the revenue of the
cent to

.State. For example, 40 per
50 per cent of the State’s revenue
comes from sales-tax alone, 1 can

understand that for the sake of uni-
formity and convenience it is better
to replace it by excise @uty but it can-
not happen because we have to bear
this inconvenience to sustain our
federal system and unity of the
country. If that thing happens, if the
Centre takes away the sales-tax also
from the State Governments, then I
think all the States will attaip finan-
cial nirwana and they have to come
here with begging bowls in their
hands,

We all know, in several States, non-
Janata Governments have come, For
example, the Finance Minister of
West Bengal, Dr. Ashok Mitra has
said that if the Constitution was not
amendeg to provide for decentralisa-
tion of the financia] sources, public
resentment would grow to flash-point
and that if there was an explosion,
neither the States pnor the Centre
might be spared. Sir, this ig the
speech of Dr. Ashok Mitra, the Fin-
ance Minister of West Bengal, When
he said this, he did mean gecentrali-
sation of more powers to States and
down to the Panchayats. It is not a
Marxists’ idea or a DMK idea; it is
alsg the Janata idea and the Janata
philosophy. I read from the manifes-
to of Janata Party:

“A high degree of centralisation
or the concentration of power is
inconsistent with democracy. The
Party, therefore, Dbelieves in a

polity that ensures decentralisation
of economic and political power.”

Recently, Sir, Mr. Jayaprakash

Narayan has also said:

“The Centre would handle a few
subjects like international affairs
and defence. With the decentraliga-
tion of powers at the Central level,
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Gandhi’g dream of a gram swa-
rajya would come true.”

This is how Mr. J. P. Narayan put it.

Now, the Finance Minister has ap-
pointed a committee on direct taxes.
There are g lot of problems, financial
problems, betweep the Centre and the
States According to the Constitu.
tion, income-tax should be shared
with the States but they have just
amended the Constitution. Income-
tax paid by the companies is given
a new name as the corporate tax and
the States lose their share. Then you
wil] have surcharge on income-tax
and it cannot be shared with the
States, The tax is the same, but the
nomenclature is different and the
States do not get a share at all. Many
a State had been claiming share in
the corporate tax and surcharge also.
Now, as a first step in the direction
of decentralisation, T request the hon.
Finance Minister to refer this point
also to the Direcy Taxes Inquiry
Committee so that those taxes are ad-
ded to the divisible pool for the benefit

of the States. Thank you.
PERSONAL EXPLANATION RBY
SHRI RAJ NARAIN
THE VICE-CHAIRMAN (SHRI

U K. LAKSHMANA GOWDA): Be-
fore I call the next speaker, Mr. Raj
Narain wants to give a personal ex-
planation to certain matters which
were alleged to have been referred to
here by my friend, Mr., Harsh Deo
Malaviya, Mr. Raj Narain, there are
a large number of speakers. I request
you to be very brief.
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